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LOK SABHA DEBATES

Sagurday, Yoly 16, 1977/Aradba
2§, 1899 (Saka)

The Lok Sabka met at Eleven of the
Cloek

[Ma. DeruTY-SPEAKER in the Chmir]

PAPERS LAID ON THE TABLE

NOTIPICATOINS UNDER  CENTRAL
Bxcie RULEs, 1944, CEnTRAL
mms:num.:mm
Customs ACT, 1
THE OF FINANCE
AND AND BANKING
(SHRI H. M. PATEL): _
1 beg to lay on the Table :

?)Ac‘wudtnfnwn Ncs.
o z:sm-c.nﬁ 3:3;7-;.

C.E. versio

ﬂﬂw in Gaum of India da

ﬁimmm

fn unw:y Su

@A each of the

Nu&ndmwtm n)wdermaeo-
tion 38 ¢ f the Certral Bxcises and Sslt

Act, 1944 1=

(1) The Ceotral Excise (Fifteenth Am-

nm.&n""" airCE in Guactte

lsﬂ‘ July, 1977

IM&M&-% L mm

&lg): nmcr <f Not.
Not. axsmr-C.B. to 246/77-C.E.
1354 L§—1.

iR

2
and -C.E. Llshnd Gazette
of !Imm i':ﬂa 977.
[Placed in Library Sn

e
ﬁ?‘u‘l"%m} (o " Ly S

(s) An rancham
hmorﬁ'm

m':mz" i
htonthe'l'lhhl each
159 of the Cusrms An, 1962 ldme

()] Nodﬂc‘itm Nos, 1 f

l.ndl

f’ﬂhmm:mm&
mluher with an explanarory muno
randum,

F&Jmm No, I?S% -

the:sthl’uh,m‘?wﬂhermhu

1id) Nu.ﬂﬁauon No. :?9
lished 1n

memcandum
3"7 See No, LT-727{771

QUESTIONS OF PRIVILEGE

(i) Smmaty Dhivma GanDmn's Prigs
STATRMENT RE : CERTAIN STATE-
MENT MADE BY THE MIGBTER OF
HomME AppAIRs ON 13-7-77

L A e, Ry
uy=-

sdsh tgu:llu the foll wing qp:micn of

rivilege and o ntempt «f the

H-.ule- I m will gn ¢ your ccnsent.

Shnmstt Jodira Gandhi, Ex-Prime
Minister 1n a statemont tc the Press
whld!llpuhushedmdwhnummemd
on the speech of the hon. Hume Minister



3 Questions of Privilege JULY 18, 1877

(Shri Gauri Shanker Rai]
kuldn:heﬂoulnlm-ne'\mmmu:
insinusted the House,
:p:ﬁwu?m et
0] 0!
L e, Sl et
member of the House is contempt of
the House itself,

In her statement she has said :

“Hewever, I find that some le ders
of the Janata party government are
detenn!n:d to rsue their smear

of acter  assassination
insi& and outside parliament so as to
denigrate n~t nly me but the ¢ ngress
perty as a wholé, The Home Mlms'ner'l
recent statement about an allcged
Snr thinking) in my government to § 't
wn leaders of the oppositi n in jail is
cking and prep 'strous and has no
bws whmnem. 1 the very
limit to malicious propaganda deliber-
ately carried ¢ n by some leaders of the
Janats party™.

anonther place she says :

“The whole idea is o us and
could « ccur only to one who himself
is thinking al>ng th.se lines. It is
one mre instance of the type of mis-
representatic n and :nssru-uon which
are current thise days.”

MR. DEPUTY-SPEAKER : NV ex-
planati ns n w. just received
this ninice, befi re I entered the Heuse,
I will have to go through it and frer
going through 1t T shall decide abut
i,

SHRI GAURI SHANKER
RAT : T should like t be heard bef re
you reach your decision.

MR. DEPUTY-SPEAKER : I shall
give the ruling «n Mounday. I have
gne thr ugh the statement,

ot whwt e  (TARET)
FYTEAH WG, UG EAHT Q& A g
A e g fr wam v ge
Wi gTEr WY TW 9T O FgAT Wi |

“i{R. DEPUTY-SPEAKER : I have
to go thrrnﬁxdthe mr-:ilon If there is
any prima e questic vi
involved, then only the qmllm tﬁ

(
UBRAMANIAM SWAMY
(Bomhv—N( rrh-l!uu). May I menticn
something now ?

Matter Under Rule 377

MR. DEPUTY-SPEAKER : Please
do not sy anything now.

(ii) AisgEp MustEADNG _ Tatpom-
MATION RE, Bmcm INGIDENT
GivEN BY THE MmNpTER op HoMmE
AppAIRg ON 13-7-77

SHRI B, RACHAIAH ( ajR-
nagar) : sir, I have given a n of
puviicae moticn the inccrrect
statement made the hon, Home
J\'ln‘:icniet il;;g t!:ia incident t.:h;sI:wk
p n i village on I une,
1977, Parliamentary ammmee
corulsti nf Scheduled Caste Members
have ted the spot and they hwe
made on- t sgﬂ There
been a lot f discimirati n tl:e
statcment made by the Home Mlnhw:
The statement is misleadirg.

MR. DEPUTY-SPEAKER : I have

melu-d.in# :u: o iinf rmation
given o t use on 1ith June, 1977
in the statement madc by the M.inluer
of Home Affairs nthe cailing um::n
matter abeut the mmnd '
in Belchi village in Bihar
with the practice «f the H-'use in su.ch
mltte'r* I have sent copies of the notices
the Minister «f Affaris for
his factual comments. I will take a
dicision in the matter after I receive a
reply from the Home Minister,

MATTER UNDER RULE 377

News ITEM ABOUT ROLE Oop Smn1 BAnjAY
Gmmm&wmmgw
FOR OFpF-SHORE DRILLING

(5 ey Sort s s T wish by i
3 iy o,
to the notice of the House the iceberg
of corruptin in which the former
Prime Minister's son, Mr. Sanjry Gandhi
has been involved, and ¢ n wi agccunt
our country’s reputaticn in the entire
world has "been very grestly irpniled
L read f r the record a news
g:s latest News week of July, 1977 which

“Indira Gandhi's son, Sen is
the targfet of yet mrther hqugg

18 vesdcing Hs i1

ment is
tiatinns—c nducted wh.{i: ﬁu aﬁa
wusdllmpommnlﬂnmlr hﬂbl:

Government
mnpotnie qulse des !'auohs. (‘.



(Interruptions)
3 SOME MEMBERS : Let him read
t,

DR. sm:]:nmmf SWAMY :
<,,,a whopping § 20 million or advice on
the ‘ilistrlwdo!:l of offshre nil test
insullninns. The investigaticn focuses
on reparts that the neg.tiations may have
ml;l.ed until Sanjay intervened—fir a

Sir, that is the objectionable part
bribery. I would like o know whﬂher
there is any Government of Indiainvesti-
fation in this matter.

MR. DEPUTY-SPEAKER : You
<an send a question.

Si, you piess give s rubint on that I
r, you ve & on that.

M’gﬂﬂ: Mhs:mer is to_make
a statement, let him make it. He is
a,:g'djy to make a statement,...(Inrerrup-

DEPUTY-SPEAKER - No
ﬁ::lﬂon of ruling. You cannot make
a question hour. Now, we go to

the pext subject.

110 hrs,
CALLING ATTENTION TO

MATTER OF URGENT PUB-
LIC IMPORTANCE

REPORTED DEATH OF 30 PERsONS
A3 A RESULT o CONSUMING SPURIOUS
Liquor v Drrm

Wt oW e at (TETE):
Soree wEre, & wfrerniy s ey
¥ frenfofae fawy o s g sl
T s fewrr W § Wi smdar
Fargfeagew ot & o aeny

Se—

-

“ardwarr, af feedft & TRt
A % awefy wow S ¥ wror 30

Deaths in Delhi dus ASADHA 35, 1099 (SAKA) tomﬂ(o&)liqunr 6

wfteat & g WX 14w
sfiergt #r g svire @iy W
T W Qe wow o fiedfr %
Ty ¥ gfre o site forere gu
WYT WT EHY 9 YTy w3 § weg-
amer ¥ wigwifat ¥ wfaw w@-
waaT)”

14-7-1977 in wmeq:lm with some deaths
due to the n , of poisonous
liquor in Dc‘l:u Sirce then more  re-
POrts have been received by the  Govern-

Rao Hospital and the Gangs

Ram Hospital, rscns are  reps reed
to have been affe 42&%':1:! the peisoncus

Hquor so far.
qaia cusgﬂl:uuheen wl;m;edin cen-
necginn wi 15 ufs
~A IPC and qs ufs 338;3‘;'6 sl:l?(é

18 persons of the locality
to"k place hm been trrekm!.

"l‘heinwsﬂplmn(fthe

entrused to of:hr.Delln
Pul.ine. The SHO of P, S. Kar 1 Bagh,
8. L.in charge PP Tank Road and 4 cons-
tables on beat dutles in the

gﬁ

affected arca
have fl.lwd under suspen\inn Ont
SI, one ASI and 10 constables have been
transferred from PP MR{I‘; 'Ij#
Magisterial enquiry

Distrl Mqlmn: f De is bein
= Addiﬂdnml mDIstdct Ma!

It sppears from the preliminary inves-
nul‘tlup'::lhemdthe report « [ the
Department that the liquor which
Mtothemfmmdu:ho so many
pertons had come from illicit sources and
mot from any licensed liguor shop of the
Delhi Administration

.



7 Deaths in Delhi due to  JULY 8, 1071 spurious liquor (CA) 8

[Shri Charan Singh]

The preliminary action mien against
congtrucd police officials for failure -to
tgke effective action to prevent distilla-
tion /+3le of illicit liquor in their area has
bren indicated sbove. Purther action

will follow et receipt of phe meport
of magleterisl enquiry. Bhguiries 5o far
made do not reveal sny remisness on the
part of hospita] suthe ritfes in siving trest-
ment to the victums.

Statistics of Persons affected

Hospital Admitted Dead Dischar- Alive & Total
ged wnder
Winingdon . . R . . 37 I$5 17

Irwin . . 2 .
Gmugs Rem . 1 1
Hindu Rao X 1

41 17 17 7 41

Oursid: the Hospital . . 4 4

—— e it

st ive steey zanit : goTeTer A,
qfirt feeelt & vy L, qATIL,
T 7T, & O, ArrRede Wk vEeR
argaTy ¥ @& § agw ¥ wv @ T®
W Aawfm g & 1 WA &
21 7O® § W 14 79 T AT {g
dwm

oy wwrE o g gl
Trrea O T WY S A el
st wor< arfiva ¥ ey § o AR
O AT W AT e §, A o
& ward § W fw am & ST
wwRl WA N Tw I
AT & ST WTAX § | WY AW wg
wfwat w gifgdl 7 afera) & avwma
gewH wqa N wRl § WRoWe
sragweqg & avr amfr g 1+ gfre
WYt st it Y W e o aw

et @r & 1 ¥ cawr gy W
AT § | WTY EHA WY T A 7
wE ag 20 waw F A wmar §ooww
wTTAT qmey AT ATE Wt § aw e
A gE A I E 1 A e AW
Ry AT R fd ffr
& sae & wood arrd dw v g
gt w1 worg arfir & @l o whte
qrf wY 6T ¥ sl rieft @ Y Wi
savorger ahvr il wriwatetd R
gt & | wrewd ot ey 3y § fe gt ¢
ot gd g el ofe AW
grEfgm % wits @@ & o}
§ i fin o AT R

w fag & 1 qEEE & anew 9%

ared st ¥ wfrw g wowr glefegt
w1 e AT F A g W
g ¥ srworgawrd wwrd & Wi g
T wr I aEfAR N WY T N
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MR. DEPUTY SPEAK
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FEEEET REREY
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Deaths in Delhi due to  JULY 18, 1077  spurious Nquor (CA) &
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4

(CA)

MMDINM ASADHA 28, 1809 (SAKA) to spurious liguor

EEELE mmﬁ.éﬁ EXE BSSEELECEEREE 55
Mm.m ﬁmmﬁa&wm 5 ,mmm 3 meMm .m.m,mwmm mm
st Gnpigthl b
IR mm fiy A
R
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.W!LW W. Wm. g mm mmmmm mm Mwﬂ _m.w mmﬁ
mm.m m 2 I w m ek WW
-FEr o) B & 1 gL
FEEE, <R N .m mmm_«ma mm BE
yEL b mwmwmm ; Fﬁmw:m
CTEERREE Fpey il Tm Twmmmmm%mmmm?



15  Magshs in Delhi due to  JULY 18, 1097  spurious Nguor (GA)

vl wmfte fog: & & W
7t fie el € q Gy FT A
Rt W § IAEr w9 wwarw wfag
T waay & 3w fifwg)

Wt wew fag : wafw gz
T s g Aag
dfmre % wifgfanas 1 arg & g€
& ag 3w § AfeT Fiaqz IEF W
25 grer § ag, Nfgfawt gar gy
aragAff g My ar g fs
AT gAY TUSZ w1 AT N AL TAT

21

waw ", gud ardt ¥
afrRedt ¥ Wy ag & A I A
waq woy ¥ fag arff *y iz o
Tk wrgdr | gardy arst ¥ e
HrTATg Aot wr€ & sfgfaer
¥ faafad & fyvar 73 & ar §,
g w@ & wifgr =y WA

REANT weqd wficg, QW
g1y wir f5 ow wiedy w 7Afar
& AT FF T AETNA & TAH
w7 fear qart gy gFyr & fr ga¥
THET W TT FET Y, THH A
*t war arfaadr & aFY ¥ WAL
ag fedy ¥ & o § Fodd A
IaE Yrfeaw vrad @ asd &)

o T Ty et 5 difedt
o A W oy #Y o o fe
ot W 7 aft waw W ¥
firg TERT R D W17 ¢, deawd
¥ ¥ wew § 1wt e fag
o ¥ ar &1k Wit 51 ¥ @ A
gzt facrare aff ©F avsw &

wy fesc W (§ frewt) ¢
IS WY, W ¥ gadng #
wmr § s @ & W s e
Y T 1 e ogw felt ¥
W fyor & oo gk @ fred
¢ qRwr www &y 911 @R
g ffrec s A s ¢ fo
TR urein e fafrex ggw
® wfgw § fr g wdww W
dfiex Wifgfaws w oty o
@t s% fag & s wom wEgm
g fr fewar oo s ? g @war
? fe @ qw oW wifew &@, &
W AR ¥ gar, A g wely ooy
LU L

g TR g fiw & fed
AT T TF T0RT @ | WY IO

W wgr Wer B oqen 3
ag &w § g * et

%}%
14
14
it

o ar e ftor it find )
@ & ag ww wew W f i
U EOR A, YW wEeT ¥ Wi
¥ ooghr, wE ¥ Rwr ¥ e ¥
o waw ¥ Iwt W Hwwr fww @
TUE W F A0 W W R 6T
w § v @ v o
X o ot flva ¥ weae ol &Y
e fF § o Wiz Taw W e
2wt ¥ wwr § W v e W
# fewer § o ow ez W W
e 15 Wk wnht & ¥ 1o
oA N e e
W W wwdr § f onlf faerew
wor g &1 sk ot fewtedty
it ¥ fwg wiw Wit var 6w
e it § 3 @@y wx W P
ot ot vedww e & 9% & owe ¥
e ww o b el W O oY,



17 Deaths in Delki due ABADHA 28, 1899 (SAKA) to spurious liquor 18

et f v g6 W ek ¥
WA Wy W g, wed qgy W
¥ AT F eI

: 1
3
%
E

(CA)
foatfer g€ & ot g fafree
qar wary ¥ wrfew w3t o ¥
wr Taw 8 wrgdz e e
gt mffar? ag R W @ W
q wgEY 9F W R wrw @ oy
foidd ¥ dgver Wbk ¥ waet T
i & gy Ty o s o 2
Iy W ot vw e & g afse
& o wrl ¥ w7 ¢ e vy w0y
¥ fag gardr ardf o gurd aoere
w1 wT€ waw FoT wedt § afx gt N
Iq ¥ fpadt dc enit ?

o mﬁt!ﬂ‘#ﬂ'
fie warr xar ¥ A
Aty gaer R g A1 ¢ f
aqr § fir IvwT qae W
¥ v ¥ S agn wwer
WA g g g d oy
Yrg e ¥ ar &
e g 8wt & wow
a1 397 ¥ farar Wl
T ¥MT 97 W1 I¥
grfr a1 7t ! o Ay =g
o it w rrewd W
wga  frfe & 1 Qo Yo Uwe
g fs
o ot o o A o oy vyt & ar
Nuamdomgtfemraal
gemt & wff wrk | vfwfae fediima
Wt @ & vy & wrk Adfeds
ffe o ddfwes av 4 gw
ot S W firor we oy arelt ero
wr writ § 1 STt it e ¥ Fowy faar
wrer & whe 2ewT o Wi A §, o
v 1y § witfy vy walt faw ol
€ 1 o & 3% wg F ey fae ol
L1 9% & gedww wrr g wm
o8 TONE It Y wTY W Wi Toie
¢y @ wrg aw A1 wow Af geh

f;%g
Ao 3 4

4

%4
ﬂ’ig,,
3331315

iy

P

2
o



Deathy in Delhs due to  JULY 16, 1097  spurious lguor (CA) 20

[at16 wey f ] aglray ot ¥ dfredy fogdt srko wite
T wwe qiw qodT ¥ worar w¥z % Whf Peaft o el 4y fear fie
ferfez o <g wrar & Wt wwk AR S WS yerw wat go que wrfo wyt
oy @ fared Foww oy daw - T AT gt o fawwr o §, o
wrodt g@ wre & forg & B forr ot TG ¥ gt g oo < & e ey gt
% T @ oY Toet de @k gk § GO Aw ) ¥feT wwhe ot ¥
o qg WX wgr ¥ ek | wrweAry AT WY AT 67 war g €, &
aeET WY ¥E W@ ¥ qg oF ot wfey- AL WHaT &7 w1 WAy o €@ o e
i dfor wwred 0 t@ wew wewr S 7 I afe wrée o FuT wwr
g 7 & | e st wge afgsrd gad Ot § ar ITer o
GO AT ey Tfed fiear omgn ?
" wma W ¥ ¥fer T oW e
' W@ TE g1 HHAT A T 4G CEAARIAT O www ag & fe AR welwr

b1 ot & o dr onk o gy ¥ OF O A o i e ¥
wr@ waw O i § ) ok fewrs wOw & 3% safeway A ¥ wokw
e Qe wfgy | OF AT wTw oY wraw fY £ &Y e W
'mmw&ﬂmv&quﬁsm "meftwi.nmﬁm
¥ gFR O o off ¥ e ¥ fise
o q g waw e a1 s oF € R A, wn e o feedt qu-
wTe M A R AR § 1 AW fufredwr WY ag T &R fr og 3%
o (wwemm) .., wERT e
e T w7k, ol ook
e WX Tmadye dfaw w1 oFEAw o, dfew wrot & gt & aw
wmtfmﬁmfm‘im| QUW’WW ot o A &
el Fadd e ag wow ghamn
ot wfrm (feodis) WOy gl §, 3re s e & g,
qn Rew o e A o ooire
ardt & gfay  OIE s sfe & oof wwl
miﬁ“ﬁr?mﬁm aset ¥ are § IR wwnwe et
wrde Wro WY et & frg AR 1 oy § ot & st oY ¥ e g
s fectt ke ¥ oftew o R o oy gord vttt
§ & areroear A § o gk
stresty ver e € orwfy g oY sy g oy Tw e W et §L L



iz Deaths in Delhi due ASADHA 33, 1009 (S5AKA)

to spurious lquor (CA)
W oeie fey (Few) ;A

wpweT WT WA § | W A e

Subordinati Legis. 22
Comm. Regort

agt @ W IR forg kY v e
wrg fr Iy grmAt W wgt T
wig W< sk frg wft aife enfenr
¥t sqwear w1 & g

Wt weor fey : Iumsam A,
oF ot I wgr fF oY wor o
tymsmw R uvdg e ¥
O AATY §, A Frarere ¥ W W
qwkife SwaTw W, W o ¥ frg
afr afew wrdt gAY & frg Wit ?
N ay Tarwr & Joar A &, WOy
¥ arw qwT A &, Afew & wgar
wigat i

qu W a7 e eyl sy
& wre & wife< ¥ qw fwr 911 26
i W) W e ¥ owoe o § o
26 % arx fawr g oY R A A
toAfer ww gy § f S oS
wrfo ofto ¥ qra Wor fiy, o W
¢ e feitd off b o g wwer
fir aro wfro & arer Ror fiear Y, wram
& foitd whit ot | e wfr e
o foXd ger Gt o et oo
‘mthm“mmm&
o o @i fard, e ot W wrdanlr
wdt gf & Tad Al # Fr qur o
¥ wyr & fin W I oo fed Wi
w0 Wro ¥ wrramdy wi ¥r Y & St
TEEITT WE | WA W oA WY
LE sk 4
11° 45 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

Fmst ReEront »
SOMNATH CHATTER-

' _SHRI
ey -, S 2



.23 Finance (No. 2) Bill, T JULY 16, 17

BUSINESS OF THE HOUSE

MENFARY ARFAIRE. AND LABOUR
(,%E* \ T Wi

(1) Considerstion of any item of Go-
verniment' Business carried cver
from today's Order Paper.

(2) Consideration and passing of :

(6) The Naticnal Highways (Am-
endment) Bill, 1977

(®) The Cardamom '(Amendment)
Bill, 1977.

(3) Discussicn cn the Annual Repert
Grants Coemmis-

(4) Discussion und veting on :
(i) Demands fcy Grants in respect
of the Nagaland Budget for
1977-78.

(%) Demands for Excess Grants
(Generul) fcr 1974-75.
+(§) Discussicn «n the Annual Repr rts
of the  Crmsmssinner & r Schedu
Castes and Scheduled %‘rsibes. uled
(6) Consideration and passing f the
foll-wing Bills, as passed by Rajya
Sabhe =

() The M t'r Vehicles (Amend-
ment;

) Bill, 1977
T I icid
@ Hﬂf 1977 ¢ _—_

“(#) The Oil and Natural
Wnﬂmﬂ%;?n’i
1977.

B.OMH. 24

our allotment 10 hours

aré 4~ for general and
for bours for . clauses! nﬁ-

cussion. Generally, it so
the clause-by-cisuse discussion
take much time—from the previcus ex-
perience that is what we have found.
msc,thnlumdrf 10 houss, we shy uld

it 12 hrurs fir general discusiion.
I think the House will agree.

SHRI 8, KUNDO ORE) :
I i (BALAS )18

MR, DEPUTY-SPEAKER : It w uld
enctoach up « n the « ther time,

SHRI SHYAMNANDAN MISH-
RA (BBGUSARAI : What has been
the practice in the patt 7

MR, DFPUTY-SPEAKER : We
used to take generally 12 hrurs.

In 1974-75, the time all-tted WaS 13
hours and in 1975-76, It was15 h urs (tme
aicetad) but it teok cnly 11 howrs,

SHRI SHYAMNANDAN MISHRA :
BEemergency Yyear.

MR. DEPUTY-SPEAKER : In
, the time all tted was 15 bc g,
to.k ¢nly 11 hews., S, 13
howes is a good compre mise.

B&&I SHYAMNANDAN MISHRA:
Why should we g by the minimum _time
that is made avaslable in the pete # Thisis
s Very imp rtant Bill.

oted
st I ynderstind 10 hours fir,
an4wﬁr&-"ﬁ
consideratic n and 1 bour for third A
So, instead of that, what [ am pro ﬁn:

13 .bours f
mﬁ'u‘f wo hours  for
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it. My rvequest to you end to the
of Parlismentary: Affhics is
1ime may be increased to 1§
-SPEAKER : It isall

MR,
ready 15 hours.

SHRI M. SATYANARAYAN RAO:
I want 15 hours only for general dis-

MR. DEPUTY-SPEAKER: 15 hours
ste the total time for the discussion
of the Finance Bill. In the previous
years it was not I5 hours,

SHRI M. SATYANARAYAN RAO:
Let us not bother about the previous

i

SHRI 8. R. DAMANI (Sholapur):
are more than 100 A

MR. DEPUTY-SPBAKER: Those
to move the amendments are

wio

only a few........(Interruptions)
SHRI 8. R. DAMANT: I mean, consi-

deratio: the amendments,

ot wer ww eyc (qfwr) o
IYTSE WEYET, AP ¥ Wy 4 feniyw
o ¥ty ol ava §, xw farg & oy iy
wear Wt § fe aft oo frewwe
FRg i sRa@r¥Ncavys
wYAT ¥ warr wok w7 JveT fore orenT |

MR. DEPUTY-SPEAKER: You m
E:’? that we have other hnin:st

SHRI HAR] VISHNU TH
hangabad)i " woutd that

t is very fair.

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): “Jangta’ does not
mean runping riot.

SHRI HARI VISHNU KAMATH:
I am sorry, Bir. The Prime Minister
wholly nusund

SHRI MORAR]JI DESAI: I am not
going to withdraw that.

SHRI HARI VISHNU KAMATH:
t is meanmingless; he should be re-

I am very well aware of what I am
saying. I am responsible.

SHRI MORARJI DESAI: I am also
aware of what I am saying.

SHRI HARI VISHNU KAMATH:
So am 1. This is not the way. Do not

hould be s more” responsibie Prisa

M.R.h, DEPUTY-SPEAKER: Mr,

MR. DEPUTY-SPEAKER: We have
13 hvars for general discussion, 1§

Bil, 077 a5
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[Mz. Deputy Speaker)
hours for clause-by-clanse consideration
and half an hour for the Third Reading.
That means, nobody will speak on Third

SHRI HARI VISHNU KAMATH:
You should be more reasonable.

« SHRI) _II:I!.‘&?RBBIICANTAN NAIR
Quilon): are, I think, about 200
amendments,

MR.DEPUTY-SPEAKER: Every one
nsed not spsak on e amendment,
Now we will go on to the Discussion.

MiHRI ];\I}l“a\RDDHANAs POOJA&Y
ngalore): Mr, Deputy Speaker, Sir,
was yester duli%g wuﬁ the per-
formsnc: of the Janata Government
during its hun d’f' of rule, and
two days before that, deal with
an important issue in regard to my cons-
tituency.

It is a sorrowful saga of the sea-men
of the west coast, panicuhrl of the
Bmﬁu Village in South Canara District
Sme md t.hg people of
that acea arc fi ul sea erosion
which has assum m lllnmns gr_gl
tion during the last few days. s is
an island. On the western side of the
island there is the Arabian Sea and on
the eastern side e are two rivers,
Nethravathi and Gurupur and, on the
other side of the rivers the mﬁ:‘
city is situated, as well as the old
gilore Port. In the month of June
this year, this island has been reduced
to the extent of three-fourths of a
furlong due to turbulent sea crosion,
Already about three-fourth of a square
mile of precious land had bzen l\nllowed
by the furious Arabian Sea dunn‘;
course of 6 to 8 years. Now.
trend continues there for another
or four weeks, half of the entire bhmi
will be washed away and, in such an event,
there will be distinct danger not only
to the Mangalore town but also to the
old Mangalore port,  Last year, already
about 15 houses were washed away by
the turbulent sea during the lust few
years. Not only that, a fish-cur
yard a3 well as the neurl}v._' construct
road and also a numbe.f o pec)?Ie have
m'ﬁ""dm definitely th peopum}y
not en, nitely the e
1 there—about 6000 to 10000 in
numbsr—will be rendered homeless one
day. That is why I am requesting the
Government to ] aqicnu view of this
matter. Instead of complete
extinction of the island mucu
to act nw itself: fzt not
m let us not !mk
Not onlr hen: but also on entire wt

Karnataka is taking
I'.we.!"outdthet!fwcsuhm]lthﬂur-
‘mﬂmdymm be

JULY 18, 1977 Bill, 1977 |

ow, coming to the performance of the
J Gomd.uua;the 100 days,
yﬁtudulduhwithhwyogmeﬂm
coun-
try. T I will deal with how
wmdv;:nc pl:rfoam:d You have
come pular so far
nme.mhfi:m -ﬁjmu
t-n;n Secondly, hmr: W
8, you not
to proide employment to the common
penplg.w!‘ar,bm you were definitely able
e g LTk 2
must
about the wf?mnce of J;:ty] 444

E

ve you an example of how

you have acted in regard to the appoint-

ment of & commission ofEnqmryiofnr
theK.lmnm

ned in order t
Government there tdomhepm

missions of Inquiry Act say # Section
3 says:

3.(1) Th= ngxowm Government
18

pmed by the House of the ng:
the case be.
Letllhun Assembly of the State,
on in the Official
nz.m: appoint a Commission
oL Jay Do gin oo
g an in to any
finite matter a?m{hc
and performin mch ctions
and within such time ss may be
specified in the notification,

Commission has been
to inquire into any matter—

( by the Central Government,
tate Government shall, ex-
g w:tclgw:he lpproval uf
ernment, appoin
other Commission to enquin into
the same matter for so long as
the Commission appointed by
the Central Government is func-
tioning™.

“Provided that wheu any such
appointed

This is important. This clause makes it
clear that when a Commission has been
nted by Central Government, no
te Government has any powers to
nppnint another Comtmission for the
ame purpose. Where any s
mhﬂm has been appointed to enquire
into matter by & Governmen*
clguse (b) says :

s, the Central Government shall not



The Stage Government has mﬂuted a
Gmhn: isslon o ‘oiinm the chs
you have now
B e e
ment is o on that scope
the inquiry should be extended to two
of more tes ? How could it be ?
There are no such charges uwvlw two
States, Therefore, the Suprem

hag clearlystated (A.LR. 1969 Suptemt
Court) thatif a statutory authority exer-
cises its powrn for a not
authorised by law, its_action is wlira
wires and without jurisdiction. Itis a mala

Jide exercise of power in the e law.
statntory authority, in the instant
<ase, i the Central Government,

that is
whlch has excercised its power for =
not authorised by law, not
amhorhed by clause(3)of the Commission
of Inquiry , ifs action is witra vires
and without iu.md1won. The Imu
ent’s action is a action
in the eyes of law. I would like to ask
the Government, whether have
asked the State Government to m‘er
any additiona) c-hargt*, which the State
Government done, to the
Commis.ion before lp?m nﬁ it. You
have not done that wou] further
submit that Justice Grover, who is bead-
ing the Comm'wion, is & retired judge of
the Supreme Court. He had a prejudice
against the Congress Government,
beac wise he had been superseded by other
dge-. Has the Government ensured that
Lt would be free from any prejudice ?
The Government should not have this
kind of attitude and must be very careful.
What will the psople think if they do
like this ?

Now, I would come to another area
O.t'ywr performance. Your actjons have
gone to the extent of demoralising the
entlttpollct force in the country. Today,

great concern in the country
about the‘hdplmllesl and inaction of:he
Polige Department in dealing with the
i e e
entire country is apprehensive
the serious erosionof thelaw and order
situation due to the demoralization that
* has creptin the rank and file of the Police
Depirtment consequent on the persic-
tf:t aﬂd scathing crmm of the Police
alleged ecxcesses ng emergecy.
It is very essential that there ahould
be revitiliza' tion of the ice
e, B ot b o
¥ as  wel
interference

fimly. without
'lndellmgwkhthucrl nals and offen-
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intho(mum of the
ugclh -ation as in the past. I
thepdi lnnnhm action, it will
definitely lead to massive agrion oot only
byt.helw breakers, butalso by the dnwiu
and other anti-social clements and crimi
nlll The Tmu hesitate to adopt the

of interogation
in dulinzwiduheoﬁend s and hardened
crimanls and they do not know what
norms and interrogation methods they
are required to adopt now. Under these
circumstances the must be careful
and the government also must be careful
in dedling with these criminals and anti-
;mlinl e‘l’fmems I luhﬁt :h{ar:l is a[
ezl umeﬂ.lln a a feelrn 0]
l‘earnlgu hat grip the entire I:':t‘bhee
Force in dealing with the cri mlnlls and
other effenders. That 13 why I submit—
1do not say thar we must leave everthing
to the Police, I will not say that the
Police brutalities should not be condem-
ned, it must be condemned, but there
must be a limit for our criticism. Not
only that I will just ...

MR DEPUTY-SPEAKER : You
have already taken 20 minutes.

SHRI JANARDHANA POOJARY ¢
I will just refer ro the criticism
in this House. The other
Member, Shri Knnwar Lal Gupta, had
stated that we had no tongue to spehk
and if at all we have got a t e. it is
©On account of the Janata Party. He further
stated that we have been mhn;cmmndy
mmmy the n>me of Shrimat) Indira

rior to the election and sfter

the election we stoppad laldmnm
But shall I tell you now thar seshe
believed in democracy and she believed
in democratic institutions, she declared
elections and beciwse of the clections
you are here. S41211 T tell you whnt was
the pnition before the emergency in the
country ? Theforces of right reactionand
the extmne leftists hed ganged up o=
getherwith thecymmon object to piralyse
the mrmnemcztlblnhed bylaw as well
as to over throw it and subvert the demo-
cratic institutions in this country and
further, as you know. the fabric of
demncrarice institntions in this eountry
was treatencd with extinction and then

Not only that. T want to tell the hon.
embers, and I am not afraid of saying
that, that Shrimati Indira Gandhi is a
great leader of rhe's country. Even the
d had also acclaimed her as a great
leader. The defeat of Shrimati Indira
Gaadhi i; 1sfinitely ldd.ruau‘;t:r for the
country. I am sure one day the country
will realise the mistake ard that day is
not far away.
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[Shri Janardhan Poojacy}
m?gd.ormjnhe}m :d‘:
wslu o give , 0 proy
M&'&;h‘%fm!‘ﬂh tmﬁfu?
2 a s N
the who have voted for will
definitely throw you out of ]

o wekW swTwr (waee) : fae
st agew & O dofafer awe o
fear o< @ fadaw &% ot Fammt

vk w1 T} fr ow fm & W=
sy gfond gY amg oY 9 evwa
wft & 1 T ol # aoer § e
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§ st gfer ofr o & o Qo oF
¥ g T F R AW S Ww
¥ 7,700 wOF To Tay War § o fir

¥ frgage g fear d 1 & gwwar
¥ T srre s ©7 www g3 W
& o fex sl dfem whft dm ¥
R TR § ow age dn §, A
Ty W & g & were o g e
F oo T @t Ow oA ¥
fe vt Wiw ey farg o, wihe g Roor
g frgda o wiE? o
fir Q% 9@ 60 FITT wIEHY XAY ¥
X ¥ aw s fr i it & oW
#¥w F sy fag oy ¥ fie ol S
frg aq 1 e wodt st oo fea
g% ¥ oy Y€ oY a, Wik ot farr
wt o it oy awar §, feft o e
qerr WY Wy 2w oy o g Ay
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[& wadw www] qgt st W faew e &)
ot ¥ gur welt W, ey & stz dwex wr faw W £
fewga war vt faar wgrr argw & wgr fs e Ay
. T, 2 ot g off 4 e e o
"t g e o o wgrre §, fored m‘mﬂag!?:’f;' “&':g
m#F o vy Y feag wadw :‘:f“ - ﬂm@ﬁi
f wEw g @ A g A %L vy

vy oft xdt o woet gE w7 AW
¥ frd ge TwIC BT TAA gEEAW
T g XA IR T AR R A
fir 12 xS ox Bawr wraw N«

el o7 @@ g weier X A

fs gat Rw & fagw ¥, AR
o ettt ww o §, A0
suW war A ger feard, A waw
Al ¥ ¥ gew Ry i T wE
WAt Ig qar  wew Adt @ @A
I W w1 g Far Wy, Afew
IR Qar 4 fsar)

W QF AT AT € W@
g ofwaw A gAY wiE
& fagi & qu @ wifgd fs ag
WA ¥ yEw g 1, syfewa wrEa
garew & wgy, @Y A TR
TATEA HT AATH GHE AGTN W
exdaar ¥ gw aw-gwr X A3 )
qgt Wt s age g fmr

g7 ww wwar o Iawer § ?
A % for gEdw @
wre et sree W@ fed § o
¥ fraxr wd fied § 7 faodr
e wrel WY wogTor ATgw W G
¥ wy ey ? wror T wagT AT
oy wrer <&y § fis 30 arel oy dgwa
¥ wt fer gr w faw
fawrka gredw w1 Wit DAY ©
ATAT  qTET WY FIHIL

® §AET ST 1947 ¥ Wi fawwr
T 8: w: Y w0 w g § g
widw % I &, T fafgr wmd wtite
* wa? firg 1T TTET gaTr wA
wt owar 9t garg wolt)
ot wd  spweqy Nfer Y w@ awdlr
fag & wae waar A A, foraw
v ¥ e g

& w19 WY FITger AT wEer §
durx & siwe wr? foew aeiet GOl
t ™ W & wot o S @



37

o greatre ¥ wrw § forw % e
W g W Irgd few wheg e
Wt &1 gl wroft qw Ow &
@ IR I g wifwy § X
TR oY 3w & o wi{ R WK qge =
oy | v wret ¥ e g feaf
wgt el oY § 1 o oft o o Aiad
TR Tl aq W wfeard &
W gurd wy wrd faew ¥ e
™ of | ag W arfear of w
oY qar & wire ot ol v % walr <} §
TAR W aar 1 & oyt wr@ @, I
& Ay wE  wwer Wy @)
& 7rad @ v o7 NAarfeey ¥ drar
g¥Tar wrav wifgy 1 /e agt o1 w3
FEO wr wa® @ fe X AeateeE
¥ e @ wd g ¥E ¥ go sl
|EY | e ofr et e § v o T
13 €9 %7 § wg 20 wR ¥ ot At
P g &1 wqmec W ag e
aaTey §, g dwe §, g Aw q@
8, waife sreet &1 & gure dav §
1T Jtw war ¢ wadr e ¥ e
37 MAarforega w qarr w3 ¥ fag
wd faew ot g% S wfers
&wT ¥ wre a1 wrarrfer dwee ¥
s gt wardt wrw o ¥ g A
g §Y W qagl w 2gt v faw
¥

gt o wEr war ff gy aarendy
Tz wHft §, wivzfore yoz § 1 ag qoe
Wfirefuer wozr aff §1 o wowe’ &
Br2-a2 aaa’ W, vy I W we
w2y {ofta W ww ¥ wiew ghear
@ wt § Wi oferw wweT ¥ awe W
W ¥ wiw wt figar war § 1 et
¥ mT¢ gw 384 wAF wd § W
'z ¥ dee Wit 1131 wOF Wy ot
Tt § e e ¥ dee) I9 F qW@
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wframar ot cur T wg afere
et ¥ fag var ATl W g 80
wfrwy wfore deet o wd v o
oY Ty WY EATL AT wATAT fiv gw
qfewre =T &Y gravR @ §,
& quT g § ww o7 W wfeehs-
e

w ¥ wfew ad Qarwfeg ar
fadrr Tx o Shw frray, faw ¥
g% wfww ¥ wfs wwi w1 Qo ¥
a¥ §1 9% 7C v Wt vwrm 8,
¥ ag feermr €1 w48 T
wrd frdtw T wme ebw v g @
7q § WX ot wwe ¥ WAk 5.62
vy ur war § ) g oy wd § =y
1131 w07 &1 anft fedre v @
R faet T wray oed wd T Q@
& o fre wgt ¥ R gl
ax g e § T gady awlt § ey
T ol A A e ¥ g el A
g% aw FI¢ wiww o e wifige
ar

wy & ¥ww wre o gETr 3w
g Wy §) fae st @ go wEw
Glidfror g Y T A k@
FER Q0 ¥ AW o e ot & o 80
7gR Trew dvw wY qrawwn fafie
8 AL ¥ TqT FT 10 g FT A1
Tg 3w &, ¥ o & ewrwew wear )
afew o7 quTe wTR K A Rt A
gffar T § ag @ g & I
8 Tore ¥ Y AR | wg T T ¥
aff wAGR, 8 gaTC ¥ Y WG | A
fiwe Trge wur fireft ? g e 2
§ o faagw we w0 ¥ Wi Wiy
qreme fafe we gare W & A
T T ¥ HT< & f o g wifge )
Afwr oae T8 g ¥ FC Wl
P s g & ot @ & wm,
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[ wytv ] mm;;m Qg;v;&
ot fex & gww w9 e @ T WL T }
w wer ) fe oW m‘g wg T¥ wr evedt § st ol sy
wrfor g 10 % 15 xR 1 & g v w0 ) gy woere & o
f wre aoend wgrT ) & oY 25 g TAIT QR TME 1800 ¥ IFET

¥ FIX T IR X AT wifEq
10 g AT 8 gL & acwt Ay
agrrr wifgq | qF aew @ e fafre
10 gTC A agT @ & Wi ed a7
weart Wt a7 e ¢ xw T ¥ O
& et ATy & o iy § | W o
ot T & wg eegw e ot wrfiee
wuy el weT §Y YoRd Al aw
iy geir i)

o gl g wrgw ara o
T & sl o wr s feorrar g
T e A R
1961 W WIEAT AR ¥ wgw % §°
TEWE QT W, Wyt T qwn feed
@ Wi & 1efeg woe & ¥ T
& o Ao o W F o agw
& ol § ot o ¥ T PR g
E & domwr ¥ ardx ofeny & a
WEAT WAT § 1 1962, 1966 W
1971 & gx ¥ wor fisedt iw o= wr
iR o wg domar ¥ wmde fefgwew @
gt TC freelt womr gk & e
T WY TWET AT SEAT | W
agR ® il ¥ Deww T ow ¥
TN T ad @ W R (e
& wmron ¥ T W frel ) Qe
el 7w ot = 43 go i W
Qe Tt fem wifgg) gt
B % O Wi, O g I T o2 43
T8 & e & o oy o Wy
orpre A Wk 1 TR v W uR
wry o ¢ wrde & @ fld, s,
Frawge Wi ey W @ gE
% o pfr g€ § s s ¥ T
frer Wl O Y gt ST yO ¥ T
QAT T T Wi |

2360 §o T € iy X f5x 1975 %
I TGTHT 5900 w9 ¥ Frgr) ww
(WE X {9 Avar ¥ qwErq¥ wgr
YT T 6 I wgr W G
§? W @ XER ¥ O v Ry
39 AW ¥ 7 gy &7 welr oft WY
FEW aew W ST R e |

16T TR ¥ o W o
TE {1 W SREE s RE T
E wRqw rad wE {1 EOeR
¥ wiv wow g fF oo A ww @
TR W AL F AW (WE TR
§ I wew wd ¥ 50 Al |
TS & WE | T OT 4gT § wwE
¢ wifis §w } g Wt vl R
qum & # 1 agt O B 2w
18 &w & wdw wrefirgi & fog e
T | TR R @ oEre oy Afr
worE & Ted wepre Wit wiwemn
* 7y (et T § A § g
ifer 7 § fie g8 SR so Srdr &
w7 g7 WX FF 50 Fredt ¥ wwy
£ A qedereT g Wikt sk ag
T A TE WA | W T AT
et g fir for wrer 3 ¥ 50 hrady
ATy IJoR Wt wfaw ¢ 3@
wre T W Rl g S0 BT &
Y WAW W O BT G
7 (O W e o R §
Arviny faeer weft ofy & whr wear fe
18 < & waws fawr w30

wx & Ao P & fe wed
wget oy foawd, € & el W Wy
wOT aTei, WO W W WY o
wT® sy ¥ W foew wk @ o By
W e ¥ R o e Rt G
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i, fise wndar § fe oy (ol acs
e €1 wg 7g & e ot Ty wwet
o § ot fr qu ¥ aw W §, *
T TP IR O OE e § T
€1 W (w e ofr QT o FgE A
& &1 gdfie i o Wi Tal w9
e o wr e ff Qe o
- vy ot &1 Tqirex W Wi 9@
R et #r g9 Jpee ¥ e &
AT O I 9 qu ot el ey
wfte WndreT e o g Y g ww
A UM I qATE oA T
ot ot & § 1 gafong § frer shir o
Fwmg wéur e § (8o P ST

*mGWaﬂh‘m):

quk gt fell ¥ o ¥ fired 0
xet oreg ¥ gar2 firde e ¥ wmé s
gy et o e wrw ghonl &
T qx, e wifes g o wig T
1 oy ww I gicwat ¥ sef-
TR T ATC A7 IE w0 A o
g, ¥ gfowt gra war fewdx
Ty w wg o XL

Bin, 1M »n
1971 % sftpelt wfg wivt &
wgr o T R wie ¥w Wy ot fowr
Ty ¥ farg, a3 ifr ord & g,
tw ¥ winfy ok & fog &0 oy
FArAATE ¥ AT A fear or) Afew
ww winfr fadr off & TR Awdy
wor w2 a8t § frerr g w3
fear 1 & wak Aelt & s g §
fie gar<r ware Tt firave & qmaTe o,
It gaToATT % wmare-firer 93 W@
QreTemaTIaT g 1 gAY ¥ YAt
¥ % wAe W e W v § e
& Ot WY wr Arer o | & W
fier @) ey ol Tl KW
wrry ¥ wga oarar a1w A 4 ot
W WS O o3 qf ¥ errew ¥
et & ofeew ¥ srfsaray o
wleif ow wre ot & fysrere & afigor
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[ w2 7o i) ot flag & T @ & et A ¥ av
W g ¥ T W) frery W e et YO & gt ox gfolt o1 awht
ar ofr § 1 orgt e g o g w7 wfrr & dvgw o et war 8 YW
s e g k@t T ¥ gfomT & g w wiwe

A e e & e
¥ qr) wgt g/ W X wum fe R
15 3ot ¥ Rtz § ary o A
w0 AT W@ § wiifs wgt & one 9w
wii o forer ol A X YE ) 129wk
¥ Avww Yoo ¥ oF yfew o W K
¥ 99 T ST WTHAT FTAT WTgaw
§—<Janta Mak: s Juts heady Mecrut Heri-
jans fall prey to jungle law."™

firedr e gl § wity ¥ dyge
T WV dyges greew & faq s
foar ? widw & 7 9 oty fam Wi
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oy ¥ dzww w3 o v § Ay

aaer afr gy wdr §)

I AT W FT WA AT
waAnT gaeT § | qur Al faer s
o ¥ frfr o o ew W femr g -
& @ ¥ 71d T %9y wfy g &
fggm & @y ox wogd fawely O
fora gfordl Wik Tdw ami ¥ o
Aofr-OF w1 A€ Arew gy aor, X A
£ 8 Fagd & w3OF sy ofifr
S ¥ | AfeT ¥@ A 9T W e
w fimr mar | fa AT & oF TR
stfir T AT 7T F A 9 Aoyl ww
v & ¥ g ¥ faw oot WAy
e wifers a3 aff Ao o< W
i

gt a% freft WY wamT 1 TEew
&, wwarQ ¥ wwar § fe 25 W At
afer oY N g fE arf § sek
wrew gwt R 35 & oY sqmr s
w9 AT aEe ATt W e
w1 a7 feay war &1 AfeT w ww
fredare gfve &1 @A ¥ gfee
TR ¥ AT W AT O I
war aft &) wifs g 70w &,
0o §, ey O W Wk T
it §, efag AUmT § T d WO
ry § it gfir ot Tt e v 4 4
e gfe & ff T ¥ W v
gt wow awedt § o wie O § oic
vy e i i oy g feg o § &
Wi R ra S frdmane &
fidy shfa AT wifggy

gt ow qw AW ek WA
wr§ oty § sEk wer gl WY W
ot oreer oyt @1 Y gewT A Ay §
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pﬁw@thﬁmmm
wrw & fw ¥ aedt el qee @

ot wft woh & fodr 30 wTw ¥ wiw Y
wér og &1 oY @ qw A
¥t oreft ®Y Wi wT ATt 2w WY I
3§ o o w@ & oo e X
oft 1Y *T qefrAT AETHT WL AW WY
woyr 2% § gk o ard W et ¥
i §1 g% fag ¥@ aoe ¥ o
seftew @ wifig, fade st
e wifgy | &Te ff @19 afe ag T
¥ fraly oY TAr Y §, SART AT
e gt mdm st A §
o AT, 9% 3T WX wwE aur
T & wrk o §, 3T g A
wire opew €Y <} § g e g wifigd o
w=raT wwe oy A @R Ay winl v
feret q¢ Wi 7wl WY g ek
Ty gz w7 AT iy e whit
¥ fierrar 1 af s of dar oy fer ey
g ST WY 12 q¥Ft | dw & winf
T3 wor ¥ g, qimfmt wr qfie
¥ for oft dmraefiorea agepetT ot areeT
¥ off stywiter fawrrey wfiefi & frwn
.hﬁﬁmmﬁmﬁd’nm
{55 wdad witerd & sEwr fildw
ﬁm ur, Wit wwar goeTe ¥ e
Ty ek o mTwT ot o AT 8 SO
afir Wreh o ofr Q& fr Wil WY o
T ¥qgrmrwrar b wEwdwd

Tt gt @t e wree W
ATTET 21w Wt e vt wt e,
TTET TITT Wl AT AW O weT TR
% ol swie dw & oft @ ooty
for frdfee @t @ o ot

E'R

B, 1977 4

wafs gt vy @ g o 3o gt
¢ freir frarr gt it K ywr o
Tl g oY wwet w §, dw & afiwir
ot st dhgee Wi Wi g
¥ At & orver qrdF Y wr fevrw
wdf fear §1 o ordf oAk fre ¥
s wroelt g Y a oriY ) Wy
o ik firg et § e g ey o
wor feeTr A gEe #%)1 WX W
geer Y v Ty § @ o fawmr WY
TUq grat ¥ THTH TR AW H dWgEw
wIeEE WK AYgET 2T & Wl &
figait #t war | e AT AR WA
2 fie @@ aae ¥ fdy wrfrae g, Fred
wrrar qrét o Ef el o g% W
forr @Y 9% g AT MY §, gL
Aot ¥ aR-a® amr feq & W T
firg o @F oY dwr o T gT W
T | W |

« wal & ge § s Al
TR & oz w7 qwdy o § Wi
T Y, W v w o il Wy
gr wox ¥ g ad o afuw a7 ¥
T e B, O TEwT WY gk
g o @ Ierener spiew o o

area, Andhra Pra-
bappy to spesk in my

»

AN HON. MEMBER : Sir, we cannot’
follow his speech. There is no interpre-

! +The original specch was delivend in Telugs.
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[ 1 Finance (No. 2)

[Shad A. Murugessn]

fol to the health and this tax on beadi
will reduce the health hazard to a grea
e & o Eides mmatia: Inr

ce

Zﬂuﬁum ter hay conceded
that ice of beddi would go wup.
Besides this, there is another problem

-

lakhs of people. I wonder
mn the Government have got any
alternstive plan of employment for
these unfortunate e. In these cir-
cumstances, I request that the Finance
Minister must withdraw the levy
on beddi without pressure from outside
m:f'a!:o?"' Party during the

anata uring recent
elections anmounced that the CDS
money would be returned to the em-

loyees and After assumi
giﬁu the first fiat was the Ord‘j‘mnnl;olgl
withholdi money.
was also = this House replacing
this nance.

not introduced this Bill in the Rliy:
Sabha becusse of its inability to get
it passed there on account of the

t
be announged the inning of
the Festivalseason. The?lhg'me ni-
ster should ulilise this forfuitous gir-
the CDS

cumstance and refund
mmmmﬁ‘m

8

{

Our Finance Minister who was an
1.C.S. Officer knows fully well that the
middle-class are the backbone
of our society. income tex exem-

tion limit has been raised from
En.iouo'mn_s. 10000. I welcome this.
But, if the income increases even by
a rupee, then income tax will be cal-
culated from Rs. 8000/-, Besides this,
the surcharge on income tax has been
incressed from 109 to 15% and this
is applicable from Rs. 8000/- onwards.

ts action of the Finance Minister
is like ing sweet in the mouth

and si iving a slap on the
cheek. mi ass 4 & are
being mauled by the price spiral. The
Finance Mi | to

resulting in prices of essentin! commo-
dities soaring sky-high. I cannota
clate the resources—rais of

i
our Finance Minister ih e circum-

L
stances, If the Janata Party does not

JULY 16, 1877

one of the two points
our Home Minister only the oy
y.

Shri Madhu Limaye, the Gen
Secretary of Janata Party :xpreo?&f
his fervent hope that his Government
wonld remove the stranglehold of the
monopolists on the industries, But
he did not care to mention the p
ramme of action of his Gwammx%;
u.lhuinﬁn an era of hope and happiness
for the have-nots of the country. The

p between the and :
18 gerting sidened. %'nd Janats Parcy
are poles spart. cy and performance
the Ministry of e

e oo Y ot 1y N
House, I take this
ty of mentioning the impere.

for aliotSog  sdercrs

ve necess)
funds to the gwm M?m
for repairing, widening snd maintining:
the East Coatt Road, which is the life.
line the State’s econmic growth,

Sir, the Finance Bill i

Instrumen for pm.hin; n&m
of the Government. ’&inma-m,
tlmm::?e,uekedm. cstcms dury.
import and export duties are all in the
Cmale?heu: Year afier year, these
are ruised s0 thet the Central revenues
80 up. The postal revenue, the railway
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Trading tion, the M.M.T.C.
and s - on s

earn b export com-
modities, Smate Governments are
mere silent spectators of the Cen-
tral overflowing with money.
Even if one tolerates this, another action
of the 1 cannot be
put up with, The Central Government

ect in Tamil Nadu for which the
machinery was given as sid by the Cana-
dian Government. Yet the Central
Government deducted the cost of this

Bill, 1977 s4

ol b b g B R i
the Gemtre, The National Develc

Minjlm m; in the .‘3;5";" lYﬂ,
any increase in the money supply leads
to rise in prices of commodities

As if adding insult to the injury, the
Central Government sanctions additicnal
deainess allownce toits cmployees. The
State Governments are unable to do so
even when their employees resort to
frequent strikes and go-slow processes.
The State Governments realise their
problems and yet they cannot help because
of paucity of resources,

‘i, it 18 Yime vhat Yne Centre-State
financial relaticns are based cn <«cind
footing to the murual benefit. If demre-
cracy 1s to take decp roots in the country,
if federalism is to beocme the cnly fiusr-
ful way of admimstrative fencticn rg
in the country, then the Finance Mi-
nister must bestow his pertonal stteniion
to this vexing questicn of Centre-State
financial relaticns ¢nd driw ipcn s

rich rience as the Admmntrrtne
Head ﬁthe Finence Minisniy for msny

for resolving msny s« ver in the
niterest of umfcim eccnem'c grcwih
throughout the country.

With these words, I ccnclude,

st foy witfmn () :
Fureaw AT, & ok waw figdr ot
o dfier safeas we ¥ e gy &
o ¥ A i Wit g @ der
wrew WYX fidty v ¥ faer dof s
¥ el oF ower wpr g
g dfier § ‘o7 7 ¥% s, foa s
wtaT” | agt a3 fae sarew o fe
frdawacwwigt off § WX gt fae
walt oft e &1 Wt @ wror ot Y,
fre¥r feall o s awrE 9wt gy
o, ag warar< gt o At @ &
T Y fiv vy g s @
wg g farer afry o oo &, Ier
wTOH QO gET 6T ¥ET & v wmn
&, 5 10 iz wwT R fere® o
gorragt ¥ w1 g w
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[# e g wetfen]

g1 ¥ f wrarg vy g vy were W
W wrawr wat § TN T T el
¥ fgrrdr ¥y domrvar § ) I8
#7 frde § 5 wroer of w0 &
#4Y § 7Y AT, TH HE T 6T
arfrg v afrg 1 wafag dcr fder
& fr g9 aog & oY g A o Wre-
wifaw oegad § I = W dw Ay
¥ e 7Y Fear o & orar ol
¥ AN awq fr) § W O AwdaT
TETAHT I WA FA F foq favama
fearrar &, waar # o fade sT® N
g W1 w9T & 9467 § 9T OF wreeT
P whfg & wgam W g
for &t wew o sediy qered § 9w Ot
oI grar wfgy |

g geiw § fs wa gaTo
A wrarry gt 8 wrard & Ay o7 gov
widx ¥ graf & frew wT wtde & grat
¥ wrdt ot wide & W & W & g
ar fare, ¥fea 37 qor aff frg 1wt
A ¥ Aq 20 Wk W FgaAr Ifeadw
g5, 25, 26 AT WY W wIw o of )
T wowaTdy X & yeior oy forg, Afew
A% I o oY frg 1 g wewr &
Go AATET AW ALE W N Aot
¥« Tk ore e Hef ot M€ W @,
wae dfvw ofr faeelt % g, W wEwr
arara gl ar wioft, foer wmer ¥ o
Torar omar ar, oo & gearad &
qTET & i ¥ wff, wi-dfae o
Waa=x 97 B FW GO It &
gt qgwr oy ¥ ¢ AfwT wror oAl
o o ar¥ §, Y §O @i, e o
tfrdirtag g e Aw
WA gada qoaad o §, 9 9%
e g e g o
x3.76 hrs.

Spet SoNU Smom PAWIL in she
Chair.

JULY 16, 1971

Bill, 1977

5
Wt fy wewaw avfeer § & W
qrern & g feked wo wigm § fe
N ar wrir et & ore & oM,
TEHT TAX TR & wyofedt & f
7fY, awr gl A fawar awd £
TTHT T IR TAET § AT N,
et ay i e afY gl fiv e
O e ad Y i | B ww ge
wfgs 7 sg&c ot fawr fedaws s
v wr § 3% 9¢ g9 gy wow

AL L

hﬂmﬂ'wﬂm:m
g &1 o areg ¥ firet doy Faafen
WTCRTATGET AT HEFTAT FNT T
fafom ¢, gy wiw &
0T 3 @ A0 ¥ graer A av qnea-
v wTeAT TR 1 ww feaw
¥ wgu ¥ wewl ¥ fwe o §, won-
ardr Tw Wik fyw, faver ¥ widw ot
# gregt o 9% o gw g ot
& figar ferar § | Wity T & AT
fritaw Y Jofrardy w3 & 1 wror TR
feR&qr Miwf&t!-'f“"“‘“
orfr o A atdhardr § ok g
o o qaTorr wgk ¥ wai o €,
s FaTaaTE & A ¥ Iy qoraft

L

W R T g & W I Al
w¥, A & wg awar § s o oY qg it
Trfr § W 7 gEeT Wi ¥ Ay
gofterft & | Tat ¥ faw emw
w4 s ag aifrardr w¥ o & ?
¥ frae § fie Thitare # qwwe &
forg whit-aviw wY mw R | iy
ot Fwg ar s prror e wef v dw kg
T g 41 AT R WY i g
s 7sEe 721 | prro e
o et ¥ v & 1 & Yev e
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w g e it o sy g & vt
awz & wrf o ey g7 awiwdw A
L 3

iy T ;30 T
I

=t

¢

st el fog waltfowr : =i fieay
® wowr guarecarg) &
HTEW Y war wrgew g £ wiw
wr 82 whwmr wrany

whdtem w7 Wi WA

t?
mmr

qsrrt
awdt §
Lol

mw.wga

oft wifw foy wlfeant 82 wheomer
wrardt Y ot 8 oY gud W R g,
eI Ans g S | wr
& T, o W X o aw wA E A
WA 8 2 wfererr s ¥ IywT Ak 10
T TG a% * wUwT ¥ 9T I
fad 8 o Al WY gAEr fear
L

ot g faey ol g e foeT
T WY § age, § wrerre iR €
7g frgeam w wisw ok wfoer
WA X I o WA & =@
st § fin figgam ¥ qoifeer e
wafeer ot &0 & @ § w7
wifeT IR 8 gUTT WY ¥ WwT
TIHT ¥ 10 g TR ¥ uE &
€ 1| T waeE g g e 10 g
o% oY gz IHC IFN 833 TIX 33
7 sfrre oF wfe o wwoh 8
AR 1 wg wTEAT W) @33 W
334 g Al & Y X & wrrw WYY
Vearyrmefty 7 o e e
+ T g T ¥ o)y Dgg wc aw

Y
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B, wm 5

gt ww ¥ § & 1972-73 %
TR &t waw ¥ vy av fiv frgen
o wrardt & wi§ wareire sfiowe W
it Y areA AR § e R A
oY fgrgeay o e sivw g, e
=T wrE v, 99 ¥ v wiw @
AT WA fF € T ¥ WAL 43
sfiwrer & T #Y AT w AXE
fe< ©w ¥wr & ow Fram %42 duw
& wo faagre o renfar s &
=T ¥, I vy e 67 wfowa &
€ AW ¥ it o sy & A §
T ¥ N @ ww % wd e oy
wewf ¥ § off g forghh et
o ffom” faelt ff Y forar fis
confome ar g ¥ alt o
e & i ¥
|

urr e fggerr & wwT 70
srferaver oY Hfak g e gt frwear
¢ | forw por ¥ weee fdt 70 wfirore
WX A O v g v 3t ww e
¥ wree My fad 83 srer a1 W oy
EATC AT & W TR g2 ¥ W oy
ATl ST & W W g} e ¥ A,
& wewa § 6 W w37 e § o @
way feuT oW R R AT ag
famrawrer femr Tt gy Sw oA
Tt WY g FF ¥ forg wfy afew &
Qo gwwar § fie & & w7 o7 fagry
v e fenaar ) mae &
wrex ®uvaw §WT wifgg Wi dwr
aviren a1 wifgy forw & Oy &
AT G Rgk e gy fewrt o)
AT AT F AR AW For &
eftfog g awt ¥ &Y s wor ¥
#2 gq ¥ T WY g1 FT oA ¥ wTg Ay
gor ¥ T & 1 =W ¥ A ey
HEETUAT T FFT wT WY formiandy
t
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& wrg & goo wgar g W@
Ty idY & AX FTQF AN Y P A
A ot Wit wr qw & Fow ;A w0
WTT FIX X747 I1EF & Fedl 9T WET
4 I8 wqar e * g ¥ ¥ ag
g g g e 1w ¥ & g e
Wreda ®f worrT § O e xw dM ¥
wxT frar w xgrm g 1 W
foqr & wad Hawargraa e g
gaqefrrmad st E? s9fwa
! R xaz w1 forer s sz i © v
wregr g 1 Qe & durh qT 30
wfawa safer qraz § o fad o faa
gex § &% ¥ wai A7 quq o fad
TENWT w7 g5y § | A qew O
figead # Fergmr @ 1 ow § 93 @,
O v 9} Wi drat § savg W
9§ fa@ s 5 sfewa § WX w7 9§ S
¥ 25 sfaqa | aeft 70 afaws &
a ot 7 qeF ¥ wae freae
gfag aff &1 ST F I AT X
faar a7 sqq w¢& 37 St fwar sy s
F5Tx ¥ faq ar e wal wY fafaa
sAFfagwmrem oo g ? &
oY § 5 awar § 5 ow faor % w4
weq Y I AT & 1 #ArE aqt
¥ ¢w 7% & W fad 30 sfrwe s
/AT E 1 gy & aErardr & e
fr gw & aga dwT Jovar 1 Afiew A
A A & | W wdo 9gf ¥ @ Ay
17 sfama @r g@ ¥ wow e
gl & wraq ¥ 13 sfawa @ T
gq & W wew off 70 wfrwa Frea
g1 e 291 ¥ 13 sfaws wAe gg
oy ux Sfaaa w1 qrac a0 F g O
af wifd | T grarear v fawr § o
waw @ & 5T @ e W ey

%% 158 of Wi} | ag fgrgerr 158
ot e Teftar aff ST Ewary 1 yal-

JULY 16, 1977

Bill, 1977 - 6o

forg & v & A o W & wrde
e et & fraw womr wpn § fw
XE & B | vy & g s
a7 % fgr oamw

ogi oF Y7 oer A sgweqT FI
FAT™ & 5 T 75 GAT ST F ¥ wAv
arw i A § orgt ¥ orer oft s
g & 1 50 goT< i Ay § gt o Fn
faagw off 37 o ft sgwear it &
76 gurT e G § orgh & A AW g
W el ¥ o eT OyAT § 1w
ATt aT WA awe g a
forr 8 e WYY wY wTo &Y g WY
wird dvw ¥ gz &t §, argwe ¥
W9 10 T % gE €F § agqE A e
¥ wY ¢ war W wiai § qelr
STEEqT $3A 9 @ fivqr war | ¥w@
AER &7 o $F gawr § g foqr o
wEar a1 |

wanfa wgaw : 8 Wt W §
83 wra T § 1

ot ek ferg, st @ o e
¥ ot 8 wrer &y § Iwey wfa safe oy
Qg e Mgz A af Y ag 9T A
WL IF 4 ¥ @ AW & il F g ow
& gREr &« {Fav w7 wwav 91
7 <Y gAT 79 %Y 8 qTW HWY wY
YT 7 I6T IHW TR W 4w § oyt qw
T &Y serear A § agi vl oY
STATAT FUX FY FIT HHAg |

o W wwm Al (s
e ) 0 g Tew dvw
il 1 Qe I
& &Y wwt f vrew dew o



&1 Finance (No. 2) ASADHA 25, 1800 (SAKA)

ot e oy wrltfiea - ot &t Ty
sfr safy ot gz f ot | @ g T
MO T WY WTOR A e WY 9T
oY & g fiperit Thw gt & og & qgf 7T
aff war g g ¥ AT R wToX wga
g5 draar § dfer oY W R W@
¥ oSt am & s g
TH TPR A JTAT § FHTAT G A
wrfordy

gt aF AT BT AW §, A qSE
o afrgl &1 oo ff e
% wiar § fiv 25-30 af & Ao
q 3¢ ¥ wEwT v v & qan
AL U8

“qaw gaw ot W T ¥ qw
T® WAT 90 ATART gur |
oud Ia% feomr § s waar
T & wraeE Al T frerd
¥ aog ¥ W wead w
WA A Twg 7w Qw
I WTCHEAT FT W]
qF ¥ qg ¥ dur
ATAY GAT | A% 6T Ghee-
AW FqET At W g "

TE QA% QHo Qo TTH 9T | WTH
FATR O ¥ Y wAwT IwTE ¥ FEewn
& w7 Fuet aow wYE sy e w7
& g wear § e oy gre vom g,
9 BT IR 7 T § IAE a7
orf frdiy s Y fear @ ) W
s fear wrer oY wEATaw aTgw agt
g AhE §, & Ay §, Sww S
fore q< Tgdr 320 TIY weEw @@ @
TEEY WITHT 120 T %< f5qr waqr
ar| wwINfET 220%qqwe fear mar
ti22omr st iige e ¥ o
w0y wror qeadw (fadel qur) o

Bil, 1977 62

wit gt & 1 gy sETEr feasy
ERIT | T% T WT QT STATT ST &
gret 3 grr ww axg w0w 5-7 w0y
Y VT NI F W |

‘ﬁﬂlmﬂff A

ot sy foy witfear : w2ade
e 9T 9 WA 100 TG W g
& IE% TATY WTTET 500 T F @GE
warAt wrfgg 1« & wowar § ag wwE W
wietardt §, & gofrardy § afew aelom
T Y, gaaw Ay ) Ed Wt
st & figa & faw g woe wATaT M@y
L g

wrfax & & oy frdes v W
g & wmaet wmgw o g WX
saror #ar § & wfera widY wraw ®
i & oY g ot wteTe dar g € IEwr
ot T # faamec wgw gw @t @
£ =g Agae war § e |
| aw gw s Wea sgr s ¥
afen g wa Gar @ @ § fF ag
vt Wt ammr § 0 & g
g frer wielt oft waarly, Yfway w1 o
Y oft 7 2 ot o fr ag s
frrt et @ omar 1 wrw g Q¥ W
foret o1 arafas ot aerfes
& ¥ #Y Y 7l & Iy v
Fsemrar g | 9% &%
IETAT AT TG §, WY Areqfaw g E
W §, ITOY @ o @ §, g
WY | EHTAT WY T €
W w gaerfar wfsa gk ¢
AT GETE W g § fr aurarg £
AT HOH (@ 8% ¥ e qgy O
AT Qfeat qf Ivwy fog ¥ o
foar arq 1 T AT oY Wiz T 3,
FA% T T ot ol dar § oY wiww &
Y AT T A7 W W wrek woy §
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[<r waler Py wdtfica):
oY qur gur &, CEY gEEr wq )
qeeft et qifeat oY fiee & sroAr
AL SR R CRL LI
o a% W AT e W ot

oft oftey qEATEw @ FTEY A )

oft wik Forg wltfear @ g o
A AT IR TFIT G § NI W W1y
T gk o FAr F grav § gaa qf
WA HE@T AT § | grdw W
aw dfea sage a1 AgE vt s
gfear it &Y qfa v siow fem 30
ar s srady gl ardt &1 amw ¥ w7
g9 w9 B wfowa s )y W
forw ®Y gt qrfora farar § I ™
T T wAT ‘Tﬂfﬂ'l‘ﬂ'{fa | AT
T fray ST ot g e s
feomrmresr @ L

¥ o7 qeTe T WgAr 1 U
afy wax ®Y garer feqr wro | TEE
o o arEee Wy degw N
T WY WY arfen e & WY
Wit o wTw gt wt foe ¢dvegE
T W |

T e AT gy § fe 2wt
e O WY ST 220 T AE AT
a7 IEE! WY 220 Toy fear § 0
TEHT WY 520 TIX ¥ | AT EEEI €H
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e ¥ ae §, wraE W W e
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qirg ok vk o xew gHY | xad
T ey ofr et ok qr ik A ¥
w1 o drg wer 6 wreeh QT
Ta¥ Tk 7w AT o T § oy W
Ify, firverear wer grfY, dwr wtcmnelt
o Wt gfeat & g e W
TN ¥ a2 qew AT e )

1% v %7 § wafag o i §
a9 & woAr aTw w7 gAry w7 § )

SR NARDDRA T, NATITANL
'unag. : Sir,

the specific g:op:m.]sTm Budget, I
may make a {ew general observations.

Fimtly, it is rather unforrunate that
the Bussiness Advisory C' mmittec &id
not allocate any time for discussing the

important and l.udeﬁnem:mn
the Government, It has happcned this
time but I hpe that next time at least,
times—sufficient ume—will be  all tted
for discussing the Demmnds cf thir
Ministry

Now there was some discussion about
a controversial matter. The Hon'ble
Opposition Lesder has stated in his speech
that while the performance cf some of
the Ministers was good (and he paid
compliments to them), the performance
of some « f the others was very crude.
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an idea could oceur «nly to one who
thinks on similar lines, The hon,
Hyme Minister p-inted out 25 a reason
in support of his statement that
then Attorney-General had
arguments namcly, that no
gitizen had any right t live, Fundamental
Rights were suspended and that am unt-
ed to a kind f preparati'n for such a
thing happening, Now, she has stated
that a tatement made by the hon,
Home Minister is prep sterous, nut-
rageous, malicious and _vn'umut any
bauis whatscever, She might have «r
might have not entertained such en
i:::henﬂnf n. (Im m). Frr St m
* T argument, assume t
did not contemplite such a thing,
she had no such intenti-ns, but what is
pertinent to  note in this context s
wneiner Tntre eXAWed & éiumate, Wineiner
there were clroumstances which would
ﬁdﬂ such an apprehension or not.
is is because an hensicn
was widely entertained inwﬁse days
that anything might happen, any dis-
astrous thing might take place. T do
not want to g0 ito the circumstances, but
I would only refer to the climate, the
circumstances that prevailedthen. Ido
not want to refer to the circumstances
under which emergency cme to be
imposed, whether it was a lust f ¢ pwer,
or whether there was s real danger tc the
internal Security, that mqﬁs been
referred to the Shah Commissic n. Justice
hah bas said thay he might g intc that
aspect also.

As we know, a number of national
leaders, political leaders, leaders of
opp sition par ies in Parliament and
even members ~f her own party were
arrested and put behind bais. These
who oppsed the idea of emergency
i-r those mn said that i;s should no

'mger be ued were als- detained,
A reign of terrcr prevailed, It was a
rule not of law, but a rule «f rne single
individual. It was despotism and de-
sp tism of the w rst type, namely,
« Tthe fascist type. What are the
teristics, what are the traits « f a fascist
type of dictatorship ? ¢One leader,
'Ne party, 'ne *isone trait. Have
We not heard of that slegan? After
the election the auther of that slogan
might have changed his views, Was it
nt shouted cver the  cruntry,
India is Indira and Indira is India®
and do we not know in what
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Ruthlessness, cunningness, mendacity,
meaning thereby telling lies, and resort
to organized violence are some of the
other traits of fascist regime, One
sz with its dictator, despotism of
fascist type and reign of terror and it is
in that contextthat the plea, the nt
sdvanced by the then Attorney-General
has to be at. I do not want to
suggest that the then Anorney-General
had in hus mind such an idea or plan.
But the power to deprive a person of his
life without a y to him to approach
the court for threatened invasion of
personal liberty or threatened deprivation
of personal life was there. You could
notdenythat. Takean extreme example.
'SI:E:: a who was empowered

the MISA to detain came to me
and told me, ‘I do not like your face.
I will shoot you down tomorrow.”
could not have approached the court
for giving me any relief. The court
would say, <It is absured. .MISA
does not empower him to doso. There
is no law that you could be shot down
on such a ground.” The court would,
however, simply throw up its hands in
utter helplessness. If we were reduced
to and if the situation was like that and
in the atmosphere that prevailed then,
could it not be said 1 there was
material to justify an inference that
something disastrous might have happen~
ed to those leaders ?

1 wish only to add this in fairness, it
must be said that the argument was
not that fundamental rights were
suspended but the argument was that
those rights existed intact, those rights
were not touched, butno relief could
be granted in respect of any contravention
of those rights. That was the point
of argument., But, 80 far as the people
are concerned, this distinction was of
no avail b b ially it ed
not whether the rights were suspended
or only the y to enforce those
rights was taken away.

It is high.ly deplorable that while
denying this charge. Mrs Gandhi has
gone 1o the extent of saying in so many
words that such an idea would occur
on‘lg_w one. | am repeating it. I am
re mg_ from her statement, ‘Those
oA ey i g B Bl
s ton 1s T an t 18 th
mpti: Home Minister who said, who
talked about it the other day, that such
an intention wes there, t was very
regrettable that she should have allowed
herself, permitted herself to make such
are

1 come t i bu, ro-
e ‘Bivence . Mintnsr ta

E".- speech pointed out that in order to
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the diture, he was relying
g g of R; Boo crores

of withdrawal of foreign ex-
:gn;c In ths he explained the
mechamism by which a sum of Rs 800
crores was to be spent He sud 1t
would be by of 1mporting consumer
gods and ca| wxp:\d’ Weknow when
this sum of Rs 800 crores was with-
drawn from arculation in the couhtry,
the money would ultimately come in
the hands of the Reserve Bank and 1t
will be borrowed by the Government
Therefore, there 13 nothing to be
afrmd of However, even after thus
explanation some doubt 15 lingering 1n
the minds of some students of Feonomucs,
Reference 1s made to a_ weekly bulletn
wssud by the R.serve Bank ot Indua

MR CHAIRMAN ‘The other
‘Minster 18 representing him  Please
it

SHRINARENDRAP NATHWANI
1 am thankful to the hon n na>
atressing thus  aspect —whatever 1 am
trying to put through will be duly
considered and conveyed to the hon
Finance Mumster and this will receive
hus attention I have gotthe latestissue
dated 4-7-1977 1ssued by the Rescrve
Bank.

MR CHAIRMAN : Shri Sikandar
Bakht will note down the ponts

ISHRIerN’AREND‘RA P;INATHWANI
am referring to an artyele appearing in
the special msue of the “Commerce”
Prof CN Wakil [ am referrin
to what he has tried to point out
am pumnton before the hon House so
that the o Minister may explain
it. There may be some good argument
or good iustification, T do mot know
T am asking for clarificztion and explana-

tion
“MONEY SUPPLY
Factors effecting money Supply

Net bank credit by Government
Sector,”—and  Government  Sector
means Government—has
from the Reserve Bank certain amount
which 18 R8s 1221 crores moreg, in
excess of the amount which was drawn

Reserve

Government from
by the end of March, 1977

‘The mplhcation 1s—during Aprl,
May, June and in the nmng of
iulj'. ing these three months, Reserve
has lent to Government & sum of
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Ry 1321 crores This lending, 1
othzr words, b by the Govern=-
ment from t'he Raserve hmk 1] pcipuhrlr
know:r as dafieit t
suggested that this  large
within three months 1s responsible for
rise 1n price level I do not know, 1t
might be a normal thing May be, n
the beginung of the financial year,
Government had to spend  because
recoveries due to the Government mught
not have bzen received Moneys are
in_the pipeline Iflp?m!'
incone tax dues or other dues, gradually
these reach the Reserve Bank But
if during these three months there has
been an excess of Rs 1200 crores, could 1t
not be said that 1t 1s res ubfe partly
for mns. m prices here may be
some explanation As I was not able to
get the information al I tried to
nd this out So let the Minster
explain this figure as to what 15 the true
position whether by the end of the
year this will decrease or increase so
that ultimately only Rs 800 represents
the borrowing during the
year

I comne next to the s ¢ pro ]
for taxation Here I will deal wath two
EL"&”“" only One proposal i1s re-

ng pioposed change in capital
ains tax Thesecond 1s regarding

orward losses of sick umits which come

to be amalgamated with profitable units

industrial und ofits,
These pro| mnm«% as

being 1n the nature of favouring capita-
Iists. Sir I am not for capitalism.
Iam cml|y interested 1n seeing that the
industrial apparatus of the country
remains in sound condition Whether
a particular industry 1s 1n the public or

private gector should not coneern usso
aswhether 1t 13 1n sound condition You
have to see that the industrial apparatus
18 1n a healthy conditon OFf course,
next become to the queston

i R et foed o
ve a Jrot. 1t age. Itis fash e
to talk that these proposals are
intended to efit P .
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of the society to let_me know
mazket price of that flat. He sim
askanoe, winked at me, and
hat is the matter. I said, “I have

il
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Therefore, regarding granting ex-
emption from the capital gains tax in
regard to transaction” & as sale of
lard buildings, jewellery cnd other arti-
cles, realities be-lﬁlq_mte d-fferent, and
bearing in mind that this aspect of the
matter is reflected in this wmpom,

Take for imstance, carry-forward
losses incurred by sick units. What
Thappensis this. I do not find those who
have criticised this propossl, 1 would
‘have liked if Shrimati Parvathi Krishnan
wa' present. I may te]l her—I do not
know whether she is aware of the real
mmmon. What happens_today is this.
sfpm am an owner of a profiitable

Since I now find that the hon,
lady Member is present, would
wthermlmentom I!'Ima
own an industrial undertaki ngaw

makes subatantial pmﬁts, what
with them? Generally they are rm:d
to be covered up by entering into fictitious
transactions with the owners or the msna-
gementofasickunit, Lossesareincurred
'hich are set off against the profits
the healthy industrial uhits.
would not know it. T happened to
‘kmw about it becaure I had an occasion
to handle some such problems as a
lawyer. And, some matters came before
me as a j

Therefore, mﬂlng to my humble

nion, ﬂae such
q,{ ﬁ th uke mm con-

ddm on thz ml tustion. As you
know, during the !Int two previous
years, the rates of dmct taxation
were considerably  cut Did
thﬂu propacls result in deprec‘atlon of
revenue from income-tax ?  Here
‘Iwonldqythct that was notso. Nobody
can suggest like that. Therefore, it is
better to take note of the reality of
t}numﬁonmd deal with that and while
You may and do get other advantages.

T would like to say ooe thing about
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the ital tax Iﬁnd in
Gt the, hom, Minister's T speeeh
whudn he says thlt at present

investment
ve not been

Supposel am an owner of a piece of land.
If that land investment is of low priority
how would that situation get
ﬁd when 1 sell that land ? 1 get
whichI getis cer-
wnly n¢ to be invested in certaim
dm n that respect, no
t ths ow ﬁwlm!d m“tlntmm
umnh%. T 18 not the int
hege nyuuu dutitisnpf:;)e-
tual investment in low priority asets,
th“?;: assets are erred to  the
1 » buildings and jewellery as well.
How does that Iimm']on ?
Soy I fail 10 understand statement
in respect of proposal in the capital gains
tax.

I now come to my next point. I have
very little time left and so I shall try to
finish it as early as possible. The s

on that I would like to make is this.

0 far as charity is concerned, no
doubt the limit has been raised now to
Rs. 5 lakhs. According to me, that is

Bnt, s0 far as lnmtment in rural de-

velopment concerned,
there is no nuez limit Ieﬁ I do not

know why? No distinction should be
made at in this regard. What are
the charitable ob]wtrm purposes?
‘The definition of ‘charitable purpose’,
andits scope is defined in the Income-tax
Act. But, rural devel has not
been defined. There is ition w!nch
is an inclusive definition but not an ex-
haustive one. Rural development will
also cover some of the charitable objec-
tives. Theremight be some uncertain-
tles. I am ux m emphasis the word

ns would be
mndlel 1 ion. Ber.nuse the persons
ooncerned with collection of income-
tax would say it is a charity which does
not fall within the purview of the ex-

on? for rural devel

s. Cann’t we obviate that? Let
dui’mmn advising the hon’ble Finance
Minister deal with this aspect.

14 hrs,

Lastly, I come to the two amendments
that I have moved. These amendments
deal with provisions con"ained in Clauses
11 and 15. amendments r
to be mere formal ot wverba
t ia not 80, There is an important
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Princ pal involed in them. Inst:ai of
lea dng an unlimited or wide discretion
trexe~ytl & ficers [want the Go er-
ment - lay down 8 the guide-
lines 11 he Act itsclf or the rules to be
fram «1 thercunder. It is open to the
ernment to lay down the criteria or
= principles which <hould govern the
ﬁ:;mml" subject but do not ki
heaven®s sake—!eave wide discretion,
with the executive as it will open widely
the dnors of delgyinefficiency and corrup=
tion. 1 will elaborate on this pont at
the time of the second stage of passing
the Finance Bill.

PROF. P. G. MAVALANKAR
Gandhinagar ) :  Mr. Chairman,
ir, the new Finonce Minnter has
um%el_'nne ce:nin mbumd ises while
replying to his own budget proposals
yesterday. The modifications to  his
earlier proposals have been somewhat
good and the responsiveness is welcome
and heartening. But I must sey ar the
outser that the habit of ev nance
Mmi.ter spreading a very wide net and
having ‘0 many excisc dntier on <o many
articles is,no doubt,tempting but it '« very
harawsing to the consumer., «mall
men and the traders. Therefore, I
wottld like the Finance Minister 1o look
into this question and see whether he
will not be further tempted to adopti
thic conrve of easy and quick mn!_md?f
laying overall generol excise duties on
a variety of commodities. It does cause
harassment to onc and all. I think this
is partly based on mutual dictrust of
government, business community” and
traders and partly it is alvo harassment
in the vene that as soon as the budget
proposal comes our the Excise Inspectors
about the whole country as if o1l the
sinessmen are thicve., They hide
something and do nor  pay the tax.
This kind of treatment to busincs' men=—
some of them may he blacksheep—is
not . _The excise officers must be
asked by the Finance Ministry to see
to it that the honest and innocent
busine-smen are not harassed by sudden
:linin and- r:}dil behaviour.
as thcm where are ur ‘U(‘db .
“Do’nt do anything of yomwuwn. Give
us the inventory.” All  these must
nhm?e. Thar can happen only if the
Ministry sends our instructions precisely
that this thing _hould not happen. The
Finmmce Minister has given some
signlficant relief ro oom, textiles,
stainless steel, film reels, ete. I am very
sorry to find that he has left slmost
uatouched bidi, khand sari, etc.
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Khandsari is taxed heavily. Mr.
C'wmirmn, in your own consti , that
is. Khandesh, Khendsariis uced.
One finds that Khandsari hes been
progre sively taxed. Inutead of gigﬁ
encouragement and support, we

ust the other way happening. M.Ps
elonging to various parties andsome
of us have been writing to the Rinsnce
Minister in this matter. We made an
agpml, wrote a letter to him. But
there is mo reply so far, much less
lli;_"'ns any relief, I am wvery sorry fo,
this.

Even the small manufacturers, like
bidi and electrical equi t
have not been spared. . I feel that
the Finance Minister should have a
second look before he gers the Bill
passed. Sir, I want to say a couple of
points briefly. I hope the House will
not chargl: me with making these points
dogmatically.

First, I want to say that this whole
climate of rules and regulations, restric-
tions gnd control, has been spreadingin
our country for the last <0 many years
in =uch a way that it breeds a lot of
corruption, more there are rules,
the more there are regulations, the
more the power given to bureaucracy,
whether it is in the Capital of Delhi or
at the State Capirals or at the lowestlevel

tble. Many of the people do not

even whatkind of rule< and regula -

tions are there. If an officer say~ that
thisi= the rule, the poor people will have
to accept it. Whatever the officals say,
they muet accept it. Mony of the rules
and regulations must change becanse it
leads to further ¢orruption, It also leads
to tax evasion which means loss of reverme
to t exchnagquer. It leads to finding
of loopholes for avoiding tax. It also
leads to passing on the burden to
consumers, If you tsx the small
industry or even the texrile 1ndumz;
ultimately the penalty goes to tl
consumers becquse the husinessmen
and the traders out ways and means
how swiftly to pass this on to
the ordinary consumers who ultimately
hgve to pay higher prices. Since the
consumersin this country are unorganised,
disorganised, —there is  no  union
among the consumers—their voice is
mot heard. But the traders and the
businessmen make their voice felt. I
think the consumers must raise
voice, must speak with one voice.

Incorrup ibillt¥ in our ic life,
in our political life has to whlev&
This section dealing with controls and.
restrictions has to be .iuu into with

view to maki mewm
elrmtmn:glish in this country
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honesty, independence and intlegrity
in public life. What I say is that the
quality of political ond public life can
begin only in this Parliament bylogis-
lation in & mnner which will make
it poisible for the creation of an atmos-
Fhm for a better quality of publiclife.
t unmt{row in theoppooite direction.
May I ask many of my colle;gues here
whether they would not agree that the
main difference between the previous
‘Congress Government and the present
Janata Government ix prec sely two-fold.
(a) that this Janata party and the Janata
Government are the ple oriented
and not power-or'ented rnd (b) it is
above mrruitinn und neprivm ? Ceaser’s
wife must be sbove suspicion. There-
fore, 1 am sorry to say thpt Idoe  not
find in the la-t 110 day dnd odd this
kind of two-faced :mage of the Janata
Government and the fﬂl’l'tl party that
it is people-onented and not power-
oriented and thar itis to <ee thet corrup-
tion and nepotism are rooted vut from
ﬁjﬁcal life end  parliamentery  ife.
is image is not coming up. Incorrup-
tibility is the only trump card with which
we went to the people last time. That is
why people elected us; some of us were
re-elected; some were elected to
this House for the first time.
It was the incorruptibility of the
janata party’s face, its image, the
image otP many other parties, that gave
hope to the people and the electorate.
Are we going tokeep that card, the card
of incorrupbility, that trump card. only
in our and are not going fto use
it? I am glad that Shri Sikandar Bakht
is here; but other ministers are not here
to listen to what I say. Has this new
face appeared, new picture emerged in
the political horizon of new India, that
is wll-::t I'want to ask ? The first Tooda
of janata government are creditable; the
boo::ogtu-duud by the Home Ministry
is good. But it is only the beginning; it
<annot be the end ; youcannot stop here.
“The credit side is, enormous; [ am not
unmindful of that. Freedom has been res-
tored and regained; most of the priso-
niers have been released; the rule of law
‘has been restored; fundamental rights
are teed; the civil % com-
‘mission has been appointed; democratic
rocess has started functioning; the Press
s free; what we say here can be pub-
lished and gople outside Parliament,
people outside our coucntry may know
what {s happening; what we say can go
out; it is an open society.

But what is the debit side: The eco-
nomic policy is not yet clear; the direc-
tion is not clear; steps are lacking.

are no measurable, concrete pro-
grammes in the economic, social, educa-
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tional and other fields. Enquiry com-
missions are appointed one after another.
It is ; enquiry commissions were
needed because alot has ha ed which
needed to be brought out during the 19
months of emergency. Enquiry com-
missions are im] nt. But one finds
almost a spate of them; not a flood. It
is inevitable. But let us not overdo this;
let us nol] get bogged down. The t!sf:ixh-
people in this country are getting
Ectk atit;one hears all thct:!m enquiry,
probe, and this and that. They ask:
what are you doing now? Let us dig
? the past; but let us build the future
so. Itis allright todigup thepast upto
a point, But more und more common
peoplein India are wanting to sce theway
we build a new future. For that the
economic duties and functions of a-
modern welfare Mae, sotieliv favoar,
secular colour are very important things.
The janata government must embody
and reflect them. The janata party for-
mation and its face are admirable. They
came up quickly into emergency. But the
hotch potch image must vanish and a
harmonious personality should emerge,
At the last Lok Sabha poll the janata
pariy’s hop was to become a &trong,
united opposition party; that was
gcrhnpc ir hope at the last Lok
abh elections. Fortunately, by
the grace of God, which means the
grace of the voters of this country, the
party which hoped to be a strong. united
opposition party suddenly found itseli,
happily, fortunately and dramatically
overn the ruling party.
MR. CHAIRMAN : How do you
;aﬁt? it 1o be reflected in the Finance
i

PROF. P. G. MAVALANKAR: Re-
flection must come in the Finance Bill
in such a way that the Finance minister’s
policies give hope to the downtrodden
millions ; the financial proposals are mcant
for them and not for the establishment,
for the status seekers and for the status
3.1:]0 people. Coming back to the Finance

ill, I am glad that the janata party
has come into power ; let them now rise
to the occasion and let them not behave
as if they are still o ition members.
I am sorry to find that some of the
ministers give the impression that they
%c oppsition leaders, not ministers,

Wewant the partytoget agoodfive years’
time so that they can do well. In
conclusion I should say that the consti-
tuents of the janata party,separate win,
of the ruling party, compartmental muﬁ-
ing and group strategies mustgo. I
say this not in terms of riticism
but in terms of the expectation
ofnlnrenumber of the le of
India. I may be one of the few indi-
viduals in this House whosre unattached.
Most of the le in this country are
Also unateached. y are not attacked
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to this or that party. They are
atncheci to tﬂair own individual interests
and the pr s of the whole country.
Therefore, 1 say the unity of purpose,
agreement on fundamentals and sccep-
tance of commonly agreed policies and
programmsas—all these must now be
rzfizcted in the PRinance Bill, in the
Baldzet, in the sayings and doings of the
Ja1ata Party and the Janata Government.

Sir, all that I have said now, perhaps,
may not be palatable to some of my
friends in the Janata Party, But I must
give vent to my feelings and I hope that
they will take it in the right spirit in
which I am saying.

Lastly, I would like to say a word or
two about bureaucracy. Burell.ltxw.‘x:t
value is undoubted. Without a right,
good and efficient bureaucracy, we can-
not function. I remember late Sardar
Vallababhai Puel,mting on the treasury
benches in the good old days saying that
th= bureacucracy and administration in
this country are excellent, efficient and
good: and that is why we are able to
carry on much in this country, But my
point is that much waters have gone
under the bridges of the Ganges and
the Brahmaputra. Bureaucracy's burdens
have increased. It has increased in size,
it has increased in growth, its domina-
tion has alsoincreased, Lord Chief Justice
Hewart of the United Kingdom in the
thirties of this Century wrote a book
called “The New Despotism,” I hope
‘burcaucracy will be kept under control
by the Janata Government and its atti-
tude towards people’s welfare will be al-
k).wed to be changed. I want them to do

Yesterday, my friend, the Leader of
the Opposition Shri Chavan said that he
acc2pts his failure. At least now he has
realised his failure. He has more time
now to think about his fajiure, He had
time only to think of his successes in
those days.

Therefore, my point is that let this
domination go and let the Janata Party
do s7mething which will make bureau-
cracy tuned to the new expectations and
hope of the people.

Since I do not have more time, I
will not say anything about the Cons~
titution _exceft this that Government
must quickly improve upon the di ror-
tions of the Constitution which took

in the last year: and anti-defection

ill must be brought very soon. As an
;ndependenit, Imuh ding that the Janata
arty train is getting very over-crowded,
lats of people sre joining the Tensts
Party and some of us who are not Mem-
bers of the Janata Party are considered
bad because we had not joined and those
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who join, are considered even ift
are bad. That is not way to |
at the democratic polity of this country.

With these-words, I thank you for
calling me at this stage and may I say
dealing with the law and order situation—
Shrimathi Parvathi Krishnan was saying
about lawlessness—that rule of law res-
tored should not mesn that licence is
restored ? I will close by saying that the
slum dwellers, the landless, the hariians,

adivasis, the downtrodden, the ur-
ban poor—all these people in their teem-
ing millions are hopefully and expect-
antly looking to the Janata l'z;ty
Janata Government and towards us all
in the Parliament, whether we belong o
this party or that party, for hope,
us not fail them.

SHRI T. BALARRISHNIAH (Tiru-
ﬂﬂu“;: Sir, I rise to support what my
ader, the Leader of the Opposition,
Mr. Chavan had said yesterday about the
Finance Bill for 1977-78, This Budget
was described by Palkhiwala—I r a
literature written by Palkhiwala—as
nutritive budget. But the common peo-
ple are calling it as the Budget of a rich
man, But as far as I am concerned, T
would like tosay that it is not a palatable
budgetbecause this is not going to help
the common man toimprove his standard’
of living. When I speak about the com-
mon man, I want to refer to what the
Finance Minister has said in hisspeech
last year. Speaking on the Finance Bill,
he said “let it not be forgotten that the
common man of this country is not minus
agriculture or minus the people who live
in rural aregs. 70% of the people who
live in rural greas arealso common men,”™
That being the case, most of the people
whoare living in the rural areas are com-
. According to him 70% of
them are common men. Amwg them
go‘)’? of them are the landless and poor
jans who have got social and eco-
nomic problems. ir problem is a
one. It is closely associated with
P enitmdnml r}-l:-m-umnre..
€ government is very much concerned
sbout rural development and rural re-
structure. What about Harijens? The
Finance Minister ip his budget s{eech
made a passing reference 10 it without
Erml any ideg as to what the Jarsna
nment intend to do for the rursl
viz., the Harijaps, Giriiens ard
ward classes. The Home Ministry's
annual report deals with the welfare of
scheduled castesandscheduled tribee and’
oﬂi_erbnckwnrd clesses in Creprer V. bor
itis a “;ri.n d ';"";f' cces rr‘t
says anything more than whet was sai
Tast year. It copied down the activitirs
of the tprﬂioul Gavle.rnqem. 'éhﬁ the
present government ia going to do is now
mentioned in this report.
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The em of Harijans is not only
ofmmbm also mdg;:TM .gblﬂn
. Was very to atma

Gandhi and he was much intereste«d
intheremoval of untouchability. He said:

“To remove untouchability is a pen-
ance that caste Hindus owe to Hin-
duism and tothemselves, The purifica-
tion required is not of untouchables but
of the so-called supericr castes. There
is no wvoice that is special 10 the un-
touchables, not even dirt and insanita-
tion. Itis our arrogance which blinds
us,superior Hindus, to our own blemi-
shes and which magnifies thoseofour
down-trodden brethren whom we
have suppressed and whom we keep
under suppression. Religions. like
nations, are being weighed in the
balance. God’s grace and revelation
are no monopoely of no race cor nation.
They descend equal:‘s‘«, upon all who
wait upon God. .. I do not wantto be
reborn, But if I have to be reborn, I
should be born an untouchable so that
I may share their sorrows, sufferin,
and the affronts levelled at them in
order that I may endeavour 1o free
myself and them from that miserable
condition.”

He op!:med the award of the British
Prime Minister who gave aseparate elec-
torate for Harijans. I am very happy
that when the Janata Party came into
R:wer, all of them assembled near
ahatma Gandhi’s samadhi and took
an oath that they would follow Gandhism,
But how many of them are
about following Gandhism ? I wish the
Prime Minister is more interested in the
welfare of Harijans. Yesterday I read in
the Hindu that he wrote letters to all the
Chief Ministers advising them 10 take
proper care about Harijen welfare. But I
donot know how many Chief Minis-
ters are ;uinguto follow that advice,
e ly in U.P., Bihar, jasthan,
hya Pradesh and Orissa w 80
many atrocitics are committed on  Hari-
jans. The Harijans have been giv- n cer-
tain constitutional tees. Article 17
says that ‘um bility* is abolished
and its practice in any form is forbidden.
2 cﬁmiﬂu was a!:]o a ited known
t Blaysperum, mittee which
submitted its report. In that Report it
deals with the vazious forms of untou-
chability,

o A T v
¢ w ou  are
0 discuss the Fimn':.'ﬂill? ¥

"ﬂsﬂ}ﬁryn thhl‘u'lllaun}ir v nh::
cons
ofall lnl‘tlnnqh Wtuvﬂlt vs
other body in this chontes Tols sst be
brought to the motice of this sugust
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House so that they may consider at an
appropriate tlmtq wl:(': we should do
for these poor people and how we sheLid
help them in s:u;-.w;im.ft atrocities being
committed agsinst these 'gfogie. There-
fore, I want to bring all these things
to the notice of this august House.
It will be very interesting to note that
in spite of our Independence, in spite
of the assurane given by Mahatma
Gandhi, and in epite of the efforts of the
leaders of vur country in the past and
in the present, this untouchabibity which
is a bloton tﬂc Hindu society, has been
practised. That is why I have brought
this Report toread out toyouto show
what type of urtouchability is there and
how this untouchability has been prac-
tised. Under the head “Forms of un-
touchability™, it is said :

“At Anantapur it was reported that
in villages the Scheculed Castes
are not allowed to sit in a cart
when it mam:l gh the
streets inhabited by caste-
Hindus",

Coming to Assam, it is said :

“Shri P. N. Hazarika, M.L.A.
informed the Committee that
150 Scheduled Caste girls of

insukhia town, about a couple
of miles away from Gauhati,
embraced Islam due to ill-treat-
ment from the caste -Hindus,”

On Gujarat a chapter is written in
this Report, but it will take much time
toread all this.

MR. CHAIRMAN : Youare making
verzllorng points. But these arerelevant
to discussion at other places.

-

SHRI T. BALAKRISHNIAH : I
am raising these points because we
are consi the Finance Bill here
and the Finance Bill is a consolidation of
all points. As I said earlier, it relates to
the socio-economic problem of the

le who corstitute one-fifth of the
t population of this country. 1
re&n:dmt the Scheduled Castes and the
S uled Tribes community, If I do
notrep their'in inghis sogust
House, I will be fgi.ﬁn; in my duty.
There uIlmtmhrmgtoyou with the
relevant  provision the law that is
t to serve them and we enacted
the Untouchability Act of 1955 and to
further strengthen it, we amended that
Act by mmél‘c a law known as the
Protection of Civil Rights Act, 1976 und
which there areso many provisions to dea)
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with atrogities ip respect of untoach-
ability. Parocularly thzre is 2 salient
feature of this amended enactment
which says that evan when an officer fails
20 take action againat any of thes p:rsons
who ¢ommit atrocities on the harijans,
the Government can take action against
that particular officer as an abettor.
There is a provision to levy a collective
fine. If the whole village consisting of
rural rich or the affluent class indulges
in atrocities on harijans, action can be
taken to collect fines frum them and the
aggrieved parties _can be given com-
pensation also, That is he salient fea-
ture of thii amended enactment which
has strenghened the Untouchability
Act of 1955.

Many of the m:mbers on that side and
some Members on this side were all
agitated after hearing the atrocities com-
mitted on harijans at Belchi, at Cuttack
and so many other places, I am very
much pained to read in the columns of
the National Ierald publ.shed on 11th
July that the people 1o the 1ural arcas
who belong tothe afluent class described
the Janata Government as the Govern-
ment of the rich, as the Government of
theafiuent class as th * G swernmnt of the
affluent clavs; and they celebrate the
Vil of the Jaata Party. They say :
““The Janata party is there; we can influ-
ence it. You can complain to whom-
soever you like.” {Our friends on the
other gide say that they want to do
justice to th: peple of this country.
Are not thase people doszrving of justice
being done by this government?

The reply given by the Hime Minister
the other day was not satisfactory, on
this piint, But [ am very much
Hgned and I congratulate the Prime

ter for having taken prompt action
writing to all the Chief Ministers in
States to 1ake stern uction ageinst
those who committed atrocities on
Harijgns,
. Various s ions were made for
improving *he lotof Hardjans. In this
Pinance Bill, we are g)in to re-structure
the rural areas, and develop the agicul-
tural community. There is regional
e with regard to prices of farm
products i.e, bitween those produced
mthe North, and those producedin the
South. In the South, we produce
mainly paddy; whereas in th: Morth
they produce only wheat. The price
of wheat was _enhanced as s0on as the
{nlgm Party Government came to power;
the prie: of paddy has not bz:en en-
hanced. The prics of paddy ro-day is
Tower than that it was earlier; and when
the agriculturists who had invested on
paddy, want tosell it at alowsr rate, they
are put to lossss, How is this govern-
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men going to tackle the onal im-
balance 'l‘\li'ithremﬂ'ltot.tn:pu-J,msl:“i of food-
graing

We know that agriculture is an
indusry about which we cannot be de-
finite, We canmot rest assured of in-
come fmrnit}.. wtﬁea 1 v;su ung
reading in the college, I read someting
P
stated in the 8 n is t
even now. Mo change has been brought

Some friends are finding fault with
the 20-point economic programme.
Thney want to drop it; but they do not
know how it has helped the poor people,
particularly in our State, In Andhra,
that programme was implemented sin-
cerely by the Chief Minister. It helped
30 many poor people in mtmielom,
house-sites and so many othr nefits
such as rickshaws, taxis and scooters from
the government,

Tae living standard of the poor e
in Andhra Pradesh improved. s
ned when that programme was

implemented sincerely. I want to ask:
what s the ewmiihg:qme of h;
Janata party towards COMmOnN man
This government has falled even to
arrest the price rise. Mr. Mohan
Dharia has told us on more than ome
occasion that he has advised the business
community to refrain from increasing
the pric:s. Are they listening to his
advice ? He has said tht he will start
j#nita bazaars in rural areas and bring
down prices. He started them tin
towns. By dving it merely in towns and
c'tics, 's he gring to arrest the prices ?
The prices of essenial commodities have
gone up. Todwy, the Postman oil
sells u& 15 per Kg.; genelly oil at
Rs. 12 per Kg. ; gro t oil at Rs. r1
per Kg., tomato at Rs. 4 per Kg. and
beans Rs. 4 pr Kg. Thete are
e-unt'llr commodities required
e paopie.  Howiath: goveramens
common owi =

sing to arrest the price-rise ? The
anata Government is mnot tl

abuse others. But the crmmon
man is concerned with his stomach, to
see that he gets a square meal a day.
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He wants that he should wrap his bedy
with cloth, he should get shelter to
lie in. Today the price cloth is
very high. I’ had been to a shop todsy
::E.quui:ed the price of a conon cloth.
I was told that itis in the range of Rs.10
to 1§ a mefre for an ordinary cotton
<loth. Have %Mm brought down the
price of cloth

Com’'ng to the handlcom weavers. ,n
my cons:itusncy there 11 a largs numer of
handloom weavers. Next to agricul-
ture is the profession of wg;vmg n our
country, because it is providing vccupa-
tion gztla::e number of I'Ifc While

arn was previously be sold et
is. 65, todaly it1s being old at Rs. 105,
Weaver . come gnd complain to me that
“they ar= not able to exrn their Livelihood,
because they do not get proper wages,
as the yarn 1s sold at Rs, 108. en
it was sold at RS, 65 they were able to
earn Rs. 8 to}1o aday, while tody they are
not abletoger more thenRs. 3t 4 aday.
Many of the weavers are starv'ng and so
they ar- gring to the citres  and towns
in search of emﬁl:nymm:. How are you
-going to solve this problem ?

The Financ: Mumster is talk ng of
power-loms, m:dium-scile indu.tries,
small-scale industries and industries
which are go'ng to be started by the
rich people, the capiralists, and ;mp—
tions are be'ng given ro <uch e,
Industries which arsgoing to benefit the
-¢JmMmon man, or a lirge  number of
people, or ndustries which are run by the
public sector, they are not g'ven proper
encouragment.

The budgst spsech doe: not rey any-
thing about th: backward areas in :ll’are
~country 'What is their Erog:ammc for
the development of hackwa d aress,
‘like Rayalaseema, Wwhich are only de-
pend‘ng on rain, where they have no
rivers ¢ Rayalaseema _ consists of
four disticts in Andhra Pradesh where
there are no proper roads or_‘ndustries
worth the nyme, while th= n>’ghbouring
States are " having indu-tries. 'This
pacticular reg'on has mo indu-try. Does
this say atything about the
backw ird reglons in country, where
there is a v st area of land without water,
where alargs number of propleare with-
out employm:nt ? How are you go-
ing to sole this problem ? I hope the

nance Minister willdeal with these
paints in his reply.

I thank you for the opportund ipen
10 me to partizipate in this debug.'

ol &, % BT
H L3
taxation policy that emergss our of
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the Finance Bill clearly reveals a
very conservative appr ach, theugh
there is a sprinklng «f scme prog-
ressive measurcy, like the rural devel p-
ment allowance. It 15 very apparent
that the taxati n prep sals are tilted
highly in fav wr f the ¢ rp rate secti r
and the affluent secti ns. This is a
very di appointing feature « f the Finance
Bill, which i» under discussi n in this
august I use. This tilting +f the
Finance Bill in tavour « f the rate
sect'r is in sharp c ntract m the
plight «f the comm n man and the
muddle class. The middle clas has
to rest ¢ ntent with the ,aiting . f the
exempti' n limat from Rs. 8,000 tc Rs.
70,000 and this raiging « f the exemptit n
limut is alvo d ne mg cr grace becpuse
there is a res rt., and a cleaver ret rt
to the device ¢ f flexibility with rega
to thus exempti n limir, Ff the irc me
cr,_sses Rs, 10,000 the exemptitn limit
will nce again be nit Ry, 10,000, but
Rs, 8,000, There is alsc an increate
in the surcharge frrm 10 t~ 15 per cent.
As a result, we find that while % me
grudging all wance has been given to
the common man, to the muddle class,
the Finance Bill gives revcral benefits
to the ¢ rp 1ate sectr.

Frr instance, the investment alle warce
which was hithertn restricted « ¢ nly
a few sclected industrics, has mw
been thrown « pen t* the cntire gamut
of industry, Purther, there are alw
exempti n fr*'m the payment ¢ { compul-
sory dividend, But highly bjecti nable
is the apprcach < f the Finance Bill
to the ¢ ncept < f tax «n capital gains.
I am ¢ nsirained to re; that the
proprsalsin the Finance Bill have alm :t
ed the death knell ¢f the ctnoept
capital gains taxation. The capital
tax was intrr duced nct merely
order to earn some jevenue. It
a scial sigrificance. Wher Ears
realised as a retult < f the sale f a
term capital aswet, these Eaing
nsequert to inflati rary o5 citue rr,
£ the gains < n the rale « f capital
as a result r finflationary ¢ nditic ns
subjected t any exe « n, then
¢ nstrained to remark that inflancn
is @ mivery tc the o« mm'n man
turned into a bcn frr the pre pertied
last and f r the ¢ 1p rate secry.

22
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is a very conservative apprar ch.
recently many o untries in the
bad no such thirg as canital
taxation except perkaps Germary
USA. Tt was in 1956, with a
jective in view, that the prin-
capital gainc taxaricr  was
ir rur ¢ nnry, ard it was
1962 that France and the
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United Kirgtm followed suit. It
is rather astounding and m st - bjecti n-
able to find this amendment with respect
to capital gains raxati n that a tctal
exemption from taxstion will be granted
if the proceeds realised from the sale
of capital assets are invested in certain

i lassets. I mu't, there-
fore, take Seri-us bjectic n to this m: st
retrograde Step that heS been taken
fer granting exempti n to the gains
realised frem the sale «f 1 rg term
capita] asset,

The wvery concepts f | ng term
capital asset and sh rt term capital
asset have been amended by the Finance
Bill. an asset is held fr @
pericd of 60 m_nthr, it {§ a sh rt term
capital ascet. Thrre which are held
fer m re than tius period and are s Id
are fujected to capital geins tax. Bur
here an attempt has been made in the
Bill tn reduce thi. period from 6o to
36 month’, with the result that all
sale . f capital as.cts which have been
held for more than (nly 36 m-nths
will get a certain concessional trest-
ment, 1 must submit with due respect
that this is nothing but encouraging
speculative activity in the sale < | ng
term capital assets, the definitin of
which has been sought to be amended
by the Bill.

I must also say that clause 38 ¢f the
Finance Bill has intrrduced a m st
objecti .nable feature in cur taxation
policy. This clause amends the Vi [
untary Disclosure fincome and Wealth
Tax Act,1976 and gl\res further ¢ \ncession
to tax evaders. has been laid down
in this Act that p:r$~ns making voluntary
disclosures were to pay their amount
and make investment by 315t March,
1977. This Guvernment has given
.’E’;’nm ¢ neessicn by providing  that
the unpaid tax can be paid and the
necegsary investment can be made upto
1st January, 1978 and that such persons
can continue t© enjov the immunities
provided under the Act. I  must
say that this policy of the Government
is quite contradict’1y in nature, These
are the pers ns wh  have committed
the most henrus crime against the

being told and it has been prr claimed
frem he useteps, that the Janata Govern-
ment does n/t believe & plicy of
mmdfm:iw,mlmc‘ns-

d to n te that this very Gowvern-
ment is prepared to f rget the non
payment - f n.usl?thesenxdodm
and forgive them if they are prepared
to pay 13% interest «n the unpaid
amount, [ take very sericus objecticn
1o the ernces:ivn that hat been sought
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‘liiﬁnd slnf;h”h wl‘::da;n this Hmufn was
Scus. the ance regarding the
Voluntary Discl sure ¢f Incme &
Wealth Act, 1976, there was a m tion
frr disapproval of the Ordinance, and
Strangely enough, Shri H. M. i’ltel,
now the Finance Minirter, was the
person. who voted in favour of that
m ti~n. Today it is the same Shri
H. M. Patel whe ¢ mes in a very cune
venient manner with all s rts «f ¢ nsi-
deraticn « f expediency of this House
and tries te explain further ¢ ncessions
to the tax dodgers under the provisions
of the Bill which he has found objection-
able in this very Ilcuse, I, therefire,
have to that ¢ nvenient are the
ways and the m st expedient arc the
ways of those who todey sit on the
treasury benches,

Tt is most disapp. inting to See that the
Finance Bill is immensely rich in pro-
viding soope both for evanicn of taxes
as alse inrceasing the capacity to earn
what is called black-m' ney. I mgy
explain what [ mean by this, We have,.
fir example, & proviicn under whi
it is provided that a sick unit can merge
with a viable rne and when the merger
takes place, the losses of the sick unit
can be set «ff against the pr fit of the
company with which the sick unit is
amalgamated.

Now, Sir, I shall tespectfully submit
that a tax saving value has been given
to the sick units and those who are in
the control of the sick units can utilize
the extent of the tax saving caprcity
of the sick units for entering into a
brisk trade with profitable concemns.
Therefore, very naturally. a brisk trade
will come up with profitable concerns
in search of sick unity in order to set
off their losses egainst their profits
and black-money, llel money, par--
allel economy wi t furhter spurt
from such brisk Y

1 must also say that there is also &
scope, as far as capital geips tax is
concerned, to shift income from capital
gans from one year to amother Year,
and this scope for shvfrimpiul gains
from year t0 ano! year will
help pulation of taxes by a number

concerns., Look at the provisions
of the Fimance Bill. The provision
is that if the sale proceed on long term
capital arsets are imvested in certaim
specified financial asset:, then 2o taxes
will be levied on capital ga‘ns !
that those financial assets are s for
a period three years; but thay
are not held for a perjod of three years
then immediately capital guins tax will'
be levied. However, the capital gains
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tax will be Jevied not with respect to the
year in which the t:l.pltlltgln! accured to
the concern, but d year in which
the condition was violaied, In other
words, & concern can very easily shift
capital gains from one year to another
year wgen the condition about invest-
ment is violated, This capacity to
shift the income from capital qu
from ons year to another year will be
a handy method for the manipulation
taxes.

1 maz briefly suEEit before I con-
clude that the Fi Bill not only
d>z; not tak: congnizance of the interest
of the labourer.. but T mu.tsay with &
heavy heart that the provisions are
anti-labour in cheracter. For example,
Clause 15 of the Bill talks about
sick units being taken over by the
profitable concern . But there 15 no
prav sion what .ocver, that the profitable
concarn 8, while raking over the sick
upits, must muntain the volume of
employment that was enjoyed by the
labdarers under the sick “units. No
sue1emd rions are there. Ihis interestirg
to note that wh le there are many other
cond tiomr no such condition. In rhe
intersst of the labourers is laid in the
Finance Bill.

Taere i+ also an cxtension of
the inviitment allowance to  the
entire gwnut of industry. This is a

sl ey waich till in favour of capital
intensity in industry, It is a  well-
known fiscal truth that capital intensity
is at the expense of the ldbour. En-

sment given to capital at the
s: of labour shows the anti-
la policy that the :
has ad —by throwing the imvest-
m:nt allowance to the entire gamut
of ndustries without any d’scriminetion
except in the case of a few &
low priority industries.

I may conclude by saying—though
there are very many thing: to say—
that the social objectives that are to
b: achieved from a policy of taxation
have also been thrown to the winds;
for example, by changing the comcept
of shorr-term and lorg-term capital
a ets enciursgement is glven to specu-

lative acivity, emunlﬁmt is given
1o take rd%fl;e of inflation which is
in favour of th: “ousg-ols clagge -

tarly a'so we find that there is g
towirds favouring concentration of pro-

dueive capacity by allowing ion.
from payment of mmlmm

I will now resume my seat with an
appeal to this Government to reconsi-

der the hi objectionable nanure
nf the l!nnng:m !l;micy, the comeervative
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the advants, that the s class
will reap ﬁ: ilﬂlﬂmw;ﬂiﬁm
from these proposals. 1 muat also
request that there should be a rethi

on such excise duties as on bidis a
other items. I wanted to ak onm
those items too, However, in deference
to your bell, I am concuding. I
hope that these marters which I have
tried to place in brief before the House
will receive serious consideration ar
the hands of the Government.

SHRIMATI PARVATHI KRISH-

NAN (Coimbatore) : Mr.  Chairman,
Sir, first of all T would like to say how
disappointed I was hearing the Finance
Minister's speech yesterddy—he i
here ; I hope, this will be conveyed to
him—becsuse I had hoped that there
would be a more clear-cut line as to
what the Janata Government is going
to do, what is going to be the dircction
of the Government policy in order
to eradicate Towsty. in order to eradi-
cgjg: unemployment, as has been
cldimed by them to be their policy.
It was not therc when the B t
proposals were put before us.
I had hoped that, after hedring many
speeches here during the discussion.
on Demands for Grants, the Finince
Minister would come with far more
radicd] proposals but he has not.

In his speech presenting the Finance
Bill, there is nothing to indicate to
tuwhlthe?mpom to do in order to.
mop up the large amount of tax arrears
that are there. On the other hand,
it was most disappointirg even yet-
terday, when I loo) up & question
that was_there on this matter, that the
present Government continues in exactly
the same way as the previous Govern-
ment did. For instance, last year
there was & question on income-tex
arrears, and we were given these figures
(this is as on 1975) :hedmu arrears
were Rs. 926 crores and npet arrears
were R8. 644 crores. Yesterday we have
been told that the % ATTERrs are
Rs. 873-56 crores the net arrears
are Rs. 360:84 crores. There is not

mbout collecting these arrears, this was
the reply given by the then Government :

*Such of the steps provided in the
Income-tax Act, 1961, as arc

a te to the circumstences
ogpmu are taken for eflecting
recovery of outstanding demands.
15 hrs.
Yesterday we were told something

almost utely  ldentical : **The
income-tax Act, 1961 provides for
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several step, for eufmuq collection
and recovery of tax arrears,” (It is just
a %hy with words the word ng alone 1
different) and we are told that depend:

on the facts and circumstances of .

case, suitable steps are taken by the
Income-tdx suthorities concerned for
the recovery of tax arrean™. No indi-
catton has been given that somerh'ng
effective 18 go ng 1o be done i ouder ro
mop up theie tax arrears—which 1n-
variably are those of the big bu ine<s
houses and thove who beiong v the
highest 1ncome group because, atrer
all as far as the work ng class 15 con-
cerned, those who hive com~ wto
the ncome-tgx paymng level and 1'x
middls-class employce, and others
1n  service, certamly c.nnot  evade
tax. S0, who are the people who are
evad'ng tax and from whom arresis of
crores and crore. of rupees are due * We
have been told exactly the rame what s
th: differenc: bewween *‘tweedledum’
and “tweedled2:” as far as th's particular
aspzct of ou= nat vl life s concerned *

Now, som* of th: other thing T
would like to refer to are the minner
1n which we hive seen how, on the one
hand, the wirk:ng ¢'ass has been weverely
affected by the Compulsoy Deporat
Sch=me and by the retu.al ot mimimum
bonus of 8 33% by the Congress Govern-
ment and the reacnon'ry mea ures
taken by them—which we have con 5=
tently  been o, ng—and, on the
other hand, so far as large companies
are concerned, the concevs'ons given
last year—most anti-national concesic ns,
pro-capitalist  conc= sjom=—such  as
the bonus share which continue  There
15 no chong: 1n regird to thor effeced
by this ernment which clamms it
15 ceymmitted o remove mvcrw. We
have seen how last year the compan-es
increased their profits at a time when
we were told t investment should
be encour'ged. It was said that,
for attract ng 1nvestment. more en-
con-agement should be given etc.
But where has this  encouragement
gone ? It has gone to companies which
were enabled to make more profits.

For instance, what has the Recene
Bank said > I will give you one or
two figures. In the cise of Internsticonal
Combustion, the pre-tax profit for the

ar 1976 increased to 60 21 lakhs
rom Rs. 6: 47 lakhs the previous year
and the Direc'ors have recommended
s 20% dividend and isue of honus
<haret and right shares. In the cae
tn Warner indust: n, the Directors
propose to issue bonus shere: in the
ratio of four shares for every five shares
held, by capita! 8sing Rs. I 02 crores,
and a total dividend of 25% in 1975-76
ay ageinst 23% 'n the previous year
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has also bzen declared. Its gross
profit. of R.. 154 42 lakhs show a
mirked increase ot 319% over that for
1974-75-

O1e after the ther, c ne can take up
these big campaniss and punt out how
their profits are going up and dividends are
g1ng u) where as tne labyur cort 1 goi
down. Whet 1,1t that i¢ spent n labour
From the Reserve Bank Bulleun we
sce—1 am nit iry1ng to make thi» a poten-
pnal pnt but 1 1y basd purely n
tacts and hgwes—the wages paid 1o the
worksrs are going d wn and .t we are
told that m re m ney t* the worker: mesns
mnflat n. H w can we accept this ar-
gum'nt > We have seen how, n spite

fCDS inflatio1 has gune up, Wage co-ts
are go1ng o wn but inflation goes up.
Bnus >0 r given nthe argument that
there will be 1nflan n  and yet pn firs
are all wed t» 112, This 1 what 15 hap-
nning

Where 15 your radic.] departure—
becau., heie You have the big companes
g'tung eway with it and, on the ther
hand, 1n the name of ¢nc urging the rural
sectrr and in the name f encouraging the
the smuall-scale sect r, general excie duty
on hoaery has been increated by 2 per cent
H sirry is not nly mn the *mall-scale sectr r,
as far as the indu'ry 15 cneerned, bur it
plsp ccrves the ¢ mm n man. It1 the
ordinary w rker and the « rdinary egricul-
tural labourer wh 15 0" w gomg t bc made
to pay m re f 1 the h siery  pr duct* he
uses whereas ready-made germenis which
are u'ed by the ¢lite 1n the country have
been exempted fr m exaise duty. What
kind { a Janara budget i* this, when the
Janawa are f rgotten ¢ Both in terms «f
industry and conwumerg, the janata are
being 181 red ¢ mpletely, but all «ur
appeals are falling «n deaf cars.

Many h n.  Members have already
referred t the quesu n . f duty - n Bidis,
A large number ol us, all Membes of Pare
liament, I'Pel nﬂas to all dmd

u ave ver a4 mem randum
P me B on. - Finance . Minister

uesting him that the duty n
Bidis sh uld be remrved from his bud-
get prop saly, but we have heard no-
thing ab ut it ; n° argument, net even a
reference ; all appeals *cem t have fallen
on deaf ears, whereas th usands and lakhy
of perple® Yy wimen, are de-

at on this industry, Their livelihc od
being affected, whether it _be in Maha-
rashtra, Mad Pradesh, Tamil Nadu
or Kerala., T¢ day, it is the w rkers in the
Bidi inductyy who have felt the firt
impact cf the Janata budget. the first
impact i§ a reduction of the limited mesgre
pittance that they have g t. When yu
talk « f le beli w p-verty line and you
talk ftﬁ ncreace « f number «f  pecple
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below that line, ycu want to increase that
mumber still farther wittin tre flst
few months, with all your ac' ievements
u{dlnndr;d days t'at ]u:ﬂa:t Imrln; to
claim. \ed8e go noW the ﬂrml
as far a8 these ‘wr“:l:crs are © ncerred and
ycu willkn w how many m zehﬂgﬁne
below the poverty line. Let us nct have
o codile  tears, ler us have real actir n in
order to help this sectiv n «f the pe Eie,
this uncrganited section « f the wurking
clags in « ur country.

‘Then,, there is no indicatit n « f Gt vern-
ment’s p licy as t~ what they are g ing to
do about unempl yment alk wance which
has been wunder debate in this cruntry
for quite a1 ng time. The expenditure
of Government sha uld nct only be stated in
general terms, butit she uld be in tha di-
recticnt whihc;hch u;gll Il::p o :imd.w::

verty, whi 1 to raise 1
‘;nml level . f the people above the puver-
tyline. Therefi re, that directii n Bt
tt be therc and we See absolutely no re-
ference as to what is gong te be dene in
order to prevent increasing unemplc y-
ment and at the same time give some

stection to the unemplk yed pecple by
%ducinl an unempl yment allwance
scheme.

At the same time, as far as agricultural
lab ur is ¢ necernd, unle:s and until you
undcrtake very “erl usly and with all carn-
estness steps (o implement the existing land
reform legislati n and at the Some time
give prtecti n to agucultural labc ur in
terms of credit and « ther facilitier, it is no

d tslking ab utthe rem: al« { pe verty

the countrv-:tide and talking abcut a
rural-baced ¢ iientati n in R vernmcntal
policy. Unless rﬁthins concrete  is
done for the people wro are being oppres-
sed today and cxpl ited in the vast  rural
sreas « f this ¢ untry, how erc y u really
hoping to chang. the face « f this o untry
ecrnemically ?

Many hcn, Members have already
referred t the fact, how after the clectic ns
there has been a ‘purt of harassment, a
spurt cf exploitati n and spust « f terrcri-
sing precisely f this sectio n « f the pecple,
the agricultural labour, the vast majority
of whrm bel ng o the scheduled castes.
Arpocities ageinst the Harijans are  ye-
pestedly brught to the n tice« fthe Go-
vernment and the arn citics © mmitted

inst the Harijans are cl ely linked up
Etlh this wh Je pr blem «f lard refi rms,
Omnot yiu give pretecti nto agricultural
lab¢ ur in terms ¢ f emplt yment and sgainst
the explriting tecti’ n: and veited inte-
rests in the country-tide, Y u would be
ableto bring abcuta to*alscck -ect e mic
change in the ccuntry-tide which would
to overe: me the poverty that exists

L1
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Sir, ¢ne of the serious prc blems that
have drgging this ¢ untryisthe questic n
€t prices and rhere is no indicati n & to
what is being di ne tr have a wide-spread
net wirk of public distributic n centres
of cssential ccmme dities fi 1 the o mmon
people,

‘The hon. speaker who spoke just
before me referred  to the manner in
which prices of edible oils and pulses were
increasing, the manner in which to-day
there are run-away prices of even ordi-
nary everyday vegetables and other essenticli
commodities and, yet, thereis nothing to
indicate as to what is goin& to be done
to overcome this. The only thing that we
are told is that the C.D.S. arrears will not
be paid to the working class because it may
lead to rise in prices.it will lead to inflation
and soon. Sir, this does not carry convic-
tion to any section of the working class.
An explosive situstion exists there and it is
nogood all thetime saying, Oh ! Strikes
are politically motivated. It is only because
they are now able to strike freely that
the workers are going on a strike.’ No, Sir.
There had been strikes throughout the
country by the workng class in verious
measures in all these years We even had
firings against coal workers in Madhya.
Pradesh only last year. Why is that
feeling there ? That feelng among
the working class is there because
the{o'hvc been neglected, they have been
exploited and they have been suppressed
by the various economic measures of
past government and the continuance of
that particular policy towards the working
class by the present government.

Mr, George Fernandes, the Minister
of Industry made what was, of course, a
very good window-dressing, saying, ‘We
are prepared to take the workers into co-
operation. We will give the sick units to
the workers. We wall-give you ew
help. Let the workers run the sick sector”.
I would admire him much more, I would
welcome him and I would spplaud him
if he said, * Let the working class come
forward. Give us your co-operation. Here
youare not a mismanaged unit, but
a healthy unit and have a workers' sector.”
But you want to give a dying man to the
workers. Why not give a living man,
a living child to the workers who will rear
out of that living child & talented man
who would be an example, a genius to the
rest of the industry.

Therefore, this talk of workers® sector—
we heard it also from Mr. C. Subrama-
niam luttg:nrmndiﬂmm context and,
we hear same thing from Mr, George
Fernandes and the Janata Government
and you claim that it is something diffe-
rent, the working class cannot be bam-
boozled that way. Sir, the working class



91 Finance (No. 2)

[Shrimat Parvathi Krishann]

in this country is mature, It knows what
itlhmlddo.ﬂhmiuhoulddom,the-p
rl'ﬁlll'llte time, the appropriate action and
t will not fail the people of this coun
Therefore, they willseethatthey get t
rightful demands.

For instance, what about the LIC ?
It comes directly under the hon. Minister
has now graced the House with his
in. Smoe I am sure that heis
r, he will lis-
ten with more panence e LIC wor-
‘kcrlhldal al gift given tothem by
le Congress Government and
whlt vm tlm- ft ? An agrcement signed
bythem with the managementan registered
under the Industrial Disputes Act was res-
cinded by an Act of Parliament. a thing
Thitherto unheard of in the history of this
country. Itwas opposed tooth and nail
the working class and at that time, we
told the then government that they
were back on their commitment to
the class and that they were doin
something that could not be condone
by any democractic forces in this country.
Now, those who claim to have restored
have come to power. Why

should you not  restore the democractic
lettlcmenm t of LIC workers. I would like
to w.

Last year, what was the position
of LIC? Hereis whatthe report states
"during :9?{ 76 the corporation comple-

ed new business of Rs. 5385°34 crores
cm 20*s lakhs policies as compared to
Rs. 3112°43 crores of new business com-
pleted during 1974-75 on 18+01 policies,
About 66 per cent of the new policies were
issued to persons who were insuring for the
first time, and so on. The report
on to say. *The total net income of the
cnrporltnn during the year 1975-76 was
690 m'utd:-uresnoomwedﬁz Rs.

02 crores during 1974-75. pre-
mium income during the year was Rs.
88 crores..””. Now, the LIC has been
m.lkl?g h:'u-ng,‘m steadily. Ye;; :ﬁ:
‘year it een ing up in thous
of crores, not ’1?“ a small amount,
And yet the L. C. agreement was

ly -hichi did not lmtﬂ:ihe Go-
mmt policy on bonus s
tion of bonusis not only for thewﬁ
class alone. Ttis fot the employees of L.l‘
C. also, Why do you not rescind that
illegal or a.nﬁ-leul legislation which was
passed last year restore to the LIC
workers thel.! naht wh:ch they got through
their labour and hard work.

So far as the General Insurance em-

ployees are concerned they have been dis-
mmﬁnmd against, General Innmnce

were earlier
ic salary , 152 md

Fg‘mll towlrdl provident fund as
P&m notification. Now
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th: Government has changed the rate of
contribution—i.e., 10 percent of Personal
Pay, SpecialPay. Itcomes toless than
the statutory minimum rate which was
earlier prescribed. The General Ine
surance employees have raised the issue.
They have also raised the problems of their
bonus. I had given notice of a  Short
Notice Questi-n which the Minister re-
fused—he seems to be allargic to such
things. Perhaps, the Minister has no time
tolisten that or lperhnpu he does not want
to hear them. T stick to the original
notification ynu\mllbe getting Rs. 20,000
from the em; l;.vl?;rm by way of compulsory
savings and At the same time the
employees will benefit because they will
m more at the time of retirement. I ho
Minister willacceptit. He will kindly
sec that the injustice that is there against the
General Insurance employees and  the
L.I.C. workers is removed as speedily as
Pussibte because they are the two estab-
hmnt_ls'he?mty under the Govebl mh:
ment, are very important establis
ments because they create savings. They
invest in public sector and other underta-
kings. They generate more and more
invutmemmaind t}hev te rng:e ;nd
ibility of employment. , they
should: neglected.m hese workers
areina \nul sector of our national econo-
my.

I would like to bring to the notice of
ﬂuhm Minister the pmcedure under the
of[:ﬁp““ Scheme. D ll:ia
scrappin e Compulsory eposit
pﬁ‘a&ﬁma dearness allowance those
earning more than Rs. 15,000 per annumn
will now have to start a new account, This
rocedure is a cumbersome procedure,
would request him to see if it is puaible
that those who earn salary over Rs. 15,000
B and are members of the approved
ident Fund may be allowed to contri-
that CDS amount tothe P. F. A/C
snd above their normal contribution
umvldent PFund. This will be con-
venient for those who are and for
t who are receiving. If he considers
it an dmakes 31 possible, then it wili help a
large number f Bank. Insurance and
other salaried employees.

T would appeal him to exempt hosiery
from the Ge;mlsma?[)my of 2 per cent.
and bring hosiery gnodlonlpul‘ wkhthe

ready- garmen I would
him also to give rc]jef to the bidi 11.1.d1:l.|1ry
It Is necessary  to give relief to the large

numbm- iflmlll-icule indus owners en-
gaged i hosi and bidl industries

wd the e ume “Fime this will el inkhs
nf employees engaged in
ill!lmu throughout the country.

ot oier e e (TR
fer sl off aror srege  farer fritae
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X wuk fewre =wew wox ¥ fag
S AL LU g

v g ¥ frity vy & wiitw F i
el ¥ miw T o f A
sar @l agar gra A faranT wmRy
fegaggor & g & | Y@ T
T qgar g fs gl qd ag Wl o
T om § @ W@ §1 Y@
¥ oy oo frere mRr AT W@ W
HA® QT FTAAT qET LR A &
SETFT R ¥ G fin oar e w

§ ag w3 sw goa F o v
foraer ot vawr g §, fm¥ @
- ot §, fasfeat @ g€ & T
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at Wit ww ¥ o g% foa g
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woft frgraw e ywe fear
qT Iq ¥ 6 WH 32 wUF W WeT
femrar a1 | g Wrgi ¥ fag
gH que s w1 agrodAr w@a
12 ¥ a7 K U A ¥ g qr
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HIAAT, TET AT AR 1970-71
¥ 100w Al ¥ WA 145 A
T, Mk 1977 ¥ WRT W W
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WO T AR W e
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o feeft & we) e Sw F qF
TF P AT 12, 1270 To qEE)
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W Af e T Ay g
WA ¥ HaweAadl g |
AT, T & groy war O A
fawe vt w1 wE dt & W
ez dfefrd « =it
o aew  fawrw e
AN G FerA A A gk § o
wh € gfesr M ar @ 2
W HT WL F1 oFar =iy 1 #ez
Pfaferdt shamee w0 & T FORIC
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afer 38 & farde 3@ ¥ oqom &
g Faw AR 40 et gfg Wk
¢ 1 dur g emit  dr ¥ faew
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I NAW & | o wwrw gwr &
wrar € foeft Wi 53w & e gar Y
wTe edarey foree # dwr o oY g
1601 eqr § 1| & o1 wgan § e wdww
Toae e fag ov s gene
wR Wik A fie qortfae & ax o
forotar fardy oy § I gure farar oy )
fora wiwi ®Y qeEEw worer & ok
w2t vk dwwd 22w ¥ -
frwar o A

f uw Q¥ foir & wrw § foreer
sfafrfawalr ¥ wia o Far
Ry qg¥ HWTAT SN W WY
g ¥ WO & 1 TR WY o
WA 6T 9 T WTET W | ¢ A0}
wgt * T ¥ qF U e waw &1
& f¥on worm wigw § fe oot 9%
w1 wrwre dre wyfafore fafiee
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¥ v 300 Twy R qfear ¥ wwr §)
w9 wat o geafr wft § | 7g wEw
wrr yic grow ¥ § o fre 2 )
& wyx faer ot awr gar Afaay &
w1 wrgar fe gw wv€ ot frato s
q€ FA ¢ A 27 9T KA goar wd
FX § 1 ¥ 1w o B £ F AR
wifge W agt ¢ #1€ ey T
FT AR 1 F 1970 F THoTH Yo
qr Tt K1 ST 70T & ATLTHo Yo By
¥ qrq o ANtew qAqd qarT wA
#t Axe ar 5 @yraor & waw Afeea
FAT w wATy §, Tafwg uw Afeww
@y 7zt o frar wrg & wr§ <
FgF BT FIAT ATFAT | FRIE WA
Ia¥ FTT Bwar w341 Afea & ag
FLIM ATEAT--%T K7 *¥ g avaAf ¥
AL AAT ¥ g ¥\ agr 9T =g faden
Tt g, e faFor MYy gfr dn Y v &
A ¥ fae W€ aqqeqr 31 Ay w7
A ® W@TAT WaAr grar §oay
®O4F 998 faater wrd o wd O 1
I8 d¥a & "R g warAr ayar
«r R § ar oK w0 I qaE
o AR &1 Ot § Fax go WA ¥
wray 7T qg eqrr § 1 g 7 Felq
e wr v aur wmteq arar o
awar § ar o1k weq wrd sresw fear
argmar §)

RS A0 wEAT wrgar § AR
¥ s 1Y wr wrd wge W@ eaw O
S § 1 N & waee anrfig firer sy
e ¥ varadt o § 1 & AN Prdew
w7 fs wgt ¥ e vare i wla
ek & fad o At & wrw F w? §
9 7 39 gz W wiigg ) & o1 wei
¥ ary o fiedaw wr wadr wor g o

ot v wwilw g (Fewier)
FaTefy agvew, & wreie few ot wmdy
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wX ¥ foq e gt f 1 oot € wTR
# wiw A v gady die wiw g7 5T
fadra weX € oo Wit | Wfer 8
Taaar § dadfty wadd ¥ 7 ot g
FTand AT wifgy o T wiw fr w1
fara grar wrfgg 1 oot AT awF &
ot aeg # a1 wq W & fr wre
fate 7ot & 7 38 qft w17 o N
at gl WX ¥ IFET @ gy A
faar gYar & W< gw &1 o ®€ &y
arar Avad § o) I 9 ¥ wiw fEwT
st fadw an § o & qwwan § Qan
af} gy wrfgg 1 sftaet g widy &
wrT ¥ garey AW A Wt qE w3
qRdT X Y ¥ 2w B AR o
¥ araramdy 7 o g¥® fear | xafag
& wrgar § ¥ 957 ¥ qreq T oy qiw
2z ¢ fedt awrdy fam w1 awdw
w3 W) 7 & wig {7 ¥ Ia47 faOw
L1

Y oY wrgde faw gar e §
Iak X F & ey widt off ¥ wat w7
wrgar § T cadt war gfeat § saer @
HIY A9 ¥ |§TF FCX A7 FI@4 €
fodt ft awz *t gowar w qiwr ®
fag & xzeX 0¥ {1 ww @ JaW
T ¢ 79Ty WX AL W AWy ¥
viforn safier Q@ gaer sy qyan
# 1 s ofiwat o warz wr wresT R
qear §, ¥md vzt § o e Wi
e wwz wowr ) wac ofiad wyet €
ot wgr wday e wwz wow § 1 o
€rad s wzf Rt v agpdft f, sw v
feaT Tt §, oY Wt wgr widwy fie g
@ ae wwe wf § 1 e o woz Iw
fiear aqr § vk oY wndw fawr o
wTAY § suw dam aft g fe
W warare welt et
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qea ey % ag wamar o fw
Ty & wifow safer q¢ wore wr A
ST quar & wgrenT wily X wgr °r
fe goee ¥ fedt s %1 a1 fed
AYNAT FT AWTA GETH ¥ wifaw v
qT & F Wt qT T qEaT e AT/
Wi aANT | AEE IF TH FAE FT
wravg §, T8 9% g fr otwa qigw
& w1t ¥ qit av wr§ 3w w7 Al
Iy AT {1 & =gwm Ame faw
wHeft ot wq¥ oA F wHT wAdd i
¥q qWE % Ay FHN FIT-H7 T 7IH
FE1g § formy Fra ardt amast T Wik
wEfY | & wgen wigan § 5 A avgd
oY gzrr ¥ ofr weae & wfr it
T GTETT { FATATT AT TOA A% G
fear| (wwam) #F e ¥ d wav
a1 5 wiw w7 w¢ fadt arer w0 wwda
a7 fadre Y g wifge |, I8 W
gz &1 Aife w7, av-aT wgr
AT ff AT W ATWT TTEET £
wer-Hvl Heh F AT w19 F AT
T g Ay AEwr o &t v Afew
T ey & T feax ot g wwa §
o7 TR 9T AEY TR ¢, T TR AY
gt ¥ Tw e ¥ wewe T ST
wear Wt weaffea drar @1 dfew o
R A¥ ? wre wrf fegt wAE
Y arw afe wwER ¥ wwe Afgmr ¥
fargw wre alT qv oW W w7 W
ghrar 1 wamar ar f6 o #9687
IR #5191 f§ sroEm ¥ Fariad
wTer Y A qhtT @ ¥ g T
wfes 7 &Y 8 9w & 2w o wE ar
oF & W AT H W gl A g W
werer 7g § s o ofiforg oo ror oy
A ¥ v oary wd uriy §, @Y 2y ©
T ®7 3§ qoT a9 wry ¥ wgTAr
wﬁ‘%amwiﬁzﬂmﬂm
wet e &, & e T, gk Wi
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Fat wd oy w< 60 &y AT Wifeq
wa< Afwefrr oY g€ ©: 4% & wpft
oY 9 &% I ¥ W W wfgy
w ¥ wigs adt faar o wefige s
¥ a<g #t feafa wore oo o § oY
aga gnfaw ava geiy 1 10 43 farw
gfre %1 Jearew @+ §, 3w § 10 Wradt
qEATES ¥GET FT, 10 Fradr gArg wr,
10 Fradr W gEt ¥ §T W9 A«
#ifae v w20 sfawd T 9T
wifom wrs mifez §, TR ww Al §
afe Rroet aTeTe ¥ qofafa & a
qa fams frr ¥ fF R 200, 300 T
400 HYEET ¥ w7 FATHT T wHAT
A WX XF qTE ¥ T w1 qed § )
GTH §T YAT-ET® AT HAT ®T W9
e, w1 gEdfas qama oy &,
F frqer swrET qATET FAT &1 WX
OF ATELT HFIFT I AT A« 3 &
ot g a1 | 9w ¥ fag 75 4% agw
w3 &1 fead ey sgavwr g, o
uT |ffeg ¥ avg & dfafaa =
gt qT w5, 6 4% e wrar §, ov
ITF X QF TIT A FAA & o q%
WY §@ a<g ¥ @i 9% wWEgw T
WA, o o 4T &5 7E] a5 § 6T
W ATHT T Feg T AT wT A g,
{%hﬁmﬁgﬁmﬁit
wT-F¥T Tl @ 9T F
mmi&tﬁ'ﬁﬁammﬂi
TR AT Ay Wy &
el & wety ¥ faq e ayd g
Y ®Y Qx & farg oy € ot wde
€T WY T wifgd, I ¥T e
ferer et s @t save el wngaT
¥ | OF wuw § wiw e A wr wfier
®Y WG WY, FEC TN § T W
wT o e § faror srrer wr
T ﬁﬁvm#}i\‘m
! Wt IEN W oy W
Ty & frg AE v

#a‘g



106

SRR AR M A T O
mmmwmmmm 13 amwmm mﬁ;nmm mmmum mmmm
m ~Esp vl mmnmmammm mmmmmaw . wwﬂm
i ¥ 13K 1 Smm%m 1% P m m thﬁm
R D e M TR
m mmww .mt:,mﬁ naumﬂmmm .m..mmmm.wm,mn
MIHHIE THAEH Tmmm ,mmm FrEreed
8

p FE gk talm -pP TR
IR
2 L i I M I T L R P
A T M R R A I R T

; I LR A A S A 1N
M B e e T T
mmm“mammwmmmﬁwmw.mnm«mwmmmmmmm mmammm“mu
mmmmmﬂmmmmm?mwmm«?wmwﬂ mim amatﬁmmm



108

Biul, 1977

JULY 16, 1977

Finance (No. 2)

)

wEE

-

E

3

E
b
&

Ewd
mwmme
ﬁmmmt
m rgd rEF

mmm Nmm

e
mﬂimmmww

EREE®
By -, _
v“mmmwa
mmm Tmn
tﬁmﬁmmﬂ
mmaqmwm
£ mMW&#

Sritek

- ek & - - -~k ~#
TR AT | HH T

% w g F Eretg

3 1M LT
cEper FEwEEE] PR EpEISEE,
Bt fEeepp! mﬁwmmmm.wwmﬂhmmws
mem mem Mmmimbmmw QWWMMRNW

% B l mﬁht
mmmm WM mmmamﬂ«mmmﬂmWMMmm«m
v-wmm EEvEBE®TFELL™ m m EFgEE gy
IR AR
HI TR e ]
SR M I R M T
mm mh ﬁxmmmmMWﬁm WMHanmwMMmMM

. L 4 Ew g™ i

M I



rog Finance (No. 2) ASADHA 25, 1899 (SAKA) Bil, 197 110
Tg wTX w1 oY Tw ff & wife oy W wwaw g federfesrd wr oo
N v ARG TE NEX ot oy o R g
Tt ft 1 g Aw A gem TET 1 T, ke
&1 ooy & wurar Wt ag geEw d i1 St
1 2 W d9zh, Emw wiik 16.00 hrs,
wift & wrew ¥ ow frwx g @y 0 R wgww, s e
WTTRY qAT § B AH F wred AR gar Fwei ¥ wweifawar @ @
iﬂmt’,ﬁﬂ%ﬂ*ﬁ? FwwT | Afr Ry ameT s
+TE wT 1 -
o mw@‘ﬁm“'“;wp perm fi 10 ey st o7 ofr @
#ﬂttgmm #F arar fear § 1 wgt et s arE § freey
T I B AT GWIT W AW Rgre e A | w8, For 9w
5@ &1 & quwaar g fv qua ox ;
R e 2w s e T e
T T | W st wT g F @ #Y qrY faw @% ) gw foa
R gk gwk famar & WX faw welt 7w AU qT A A
:riﬁasooﬁa-sra-rali‘aﬂim UF d9AT @1 15, 16 FUE TAC T §
ﬁ;ﬂ%;ﬁj@gﬁmﬁ Fa%t a9 g X anfee wagd wrwiT

& raT =g &t ag A ¥ £ are A wferw
Tt w1 wwar &

7geT, 3w ¥ WA F oAAT
R wewdi & fagwfawre 1 aw
# a3 faegr iy § | xw W Fx
arx § s gy A ¥ § ) wrko
To Qe , Wrke Yo w@e wiuwrdy
aamy g fe gw feaar Wt wsrEmR
T gawr ag gewa qfew aff w%
et &1 wEr ¥ W e
wT off, S0 § wwTS, wgTS &
e | vefag ¥ wgr g fe g ®
sery wie 5 wrfe Qo qao W wre
qrouwe wfawicat ¥ farrdy Wiy mfawrc
g Fordefirerc §, s e feparr g o

amfeat s 13 w7 0@ T faw wH

SHRI C.M. STEPHEN (Idukki’ : Mr.
Chairman, Sir, we are now practiccliy
at the end of the parlbiamentary exerci’e
un the year’s budget, [ could not parti-
cipate 1n the discussions and make my
¢ ntributien cither at the inivial stage «
the debate, or when the different Grants
were being discussed.

But [ was trying to catch the sente «f
the different secticns and their reactic ns
tu the budget, I was wondering whether
most of the Members frnom the Janma
perty who spoke, werce trying t react to
the budget as such, T were moie: biessed
with an eagerness t do & post-mortem0n
what had happened during the lat 30
years. Even there, I coald scc a differ-
ence in their emphaiis. Some hrn.
Members bek nging t¢ certain f rmer
canstituents «f the Janata party were
speaking of the calamity that was br ught
to the country in the cousse of the last
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30 years, Some of them c-nfined them-
sebves to the last decade. A few c thers
were c<atisfled with menti ning about
ths 19 m nths, Theiefore, I fek thet in
regard ro the developmentsin the comntry
subscquent to the attainment « f liberty by
us, the reacti n « f the different c-nsti-
tuents of the Janata party was different,
depending on what their former « tand was,
That apart, *his budget is imp rtant,
becwse it will give a clue as to the way
the soul and the heart f the Government
will react t» the pr blems of the ¢ untry,
Qur cffort sh uld be to understand how
they are visualising the problems of the
different secti ns. The vagerness with
which they are reacting to the different
problems of the different sectic ns weuld
give an idea «f the 1mage of whart is in
store for us under the adminivtrativn cf
the Janata Party, Tan budget whuld alve
give an indicativn ,f whag the state: f
affairs will be at the end f the next 12

Now, g1ing through the different pr-
prsals, a feeling is left 1n my mind that
there is a very deep and very warm eager-
ness on the part of the Givernment
to find out the problems « f the higher
strata of society, the well-to-do section nf
the society rathcr than the problems «f
the 1ower strata <f the society. They
are anxious a’ out how the Charitable
trusts must be operated, the difficulties
that are faced by pzople who are operating
under the Charitable Trusts Act, switch-
over must take place from the present
nhibition; they are anxious to sclve it.
They are anxi wus to volve the problem « £
the black m *neyad people, wh - evaded all
the taxes. Under the emesrgency—it
may be nne of the exc:55¢s f em-rgcncy.-
the Regulati 'ns compelled them to dec-
lare their assets and to declare their
escaped taxes with the eondition that so
per cent of the m ney mn t be dep sited
by a particular date, There are many
wh> did not d> that. Tne Janata G-
vernment is anxious to resolve the hard=
ship of thesc black-marketeers and the
black money hiiders, why were evad-

the tax and W under the compulsit n
of the emergency were f reed to declare
their evaded taxes. Now these things
can be enum rated. There is an anxiety
to find out th: difficulries, n't of the
¢)mmOn man, but the difficulties of the
persons who represent the higher strata,
rather the highest strata. This is very
clear from & curs'r¥ perusal ¢ f the pro-
posals that are now before us.

Yesterday 5 me  pronouncements were
made by the Finance Minjster, and T must
welcome some of Mmunms.
& by & Sstrange ntal omissi n,

to mention small-scale indus.
tries for entitlement under the incentive
scheme, He could very well fopget it,

JULY 18, 1097

althrugh encouragement of the small-
scale indaitry is one f the baslc planks
~fthe Janata policy, When incentive was
generalised to different secti-ns, he
#pplied it to everybody accepting certain.
catcgo-ies. But he just f rgot to men-
ti'n that the small-scale industry would
b: catitled to that, irrespective of the
product ~f th- smlf-su.le industry. By
the Finance Act of 1976 the small wcale
industry, irrespective « f the product, was
given thi; ¢ nesion of 25 pervent of the
¢ st 'f the machinery and the inputs as
ing:ntive allowance. But, when the origl-
nal budg:t came in, that p wr fell w was
left aiide, yust Lo s, becausc the
cagerness is to find out the diffigulties of
the black money h Iders the black-
mirketeers, rathér than the difficulries
of the vmall-scale sect r and the ¢ rtage
industries pe ple. N 'w the amendments
have ¢ me; he hai frund it ut and he
has ¢ mz to rectify it. The tams quo
anti as under the Congress regime 18 now
restored,

So far as g:neral incentives are con-
c:rned, there is a principle involved in it,
Now th: small-scale industry, whatever
the producr, is entitled to 25 pr cent.
Thsn what remainsis the larg *-Scale secter .
The questi'n I am po.ing hcfure this
Hu.e 1}, for the extens] n f this incen-
tive t» rhe larg*-scale sect r which is the
residual sector, what sh uld be the decid-
ing ¢ werion?

G wernmsnt have resarted t0 &
tive meth,d <aying that it will IPB,]Y to
everybody except those included in the
Eleventh Schedule, and in that Schedule
they have put in watches, hand tools and
things that are produced in the
scale sector. They will not be entitled,
but every body else will be envitled. This
incentive allowance is to be given only to
that sect'r w!:ti;:ﬁe is of importance to th];
¢ nsumer; to the couatry partdcular
whenit applies to the residusry tectirn
of the industry J.e., industry minus the
small Scale Sect r. The Wanch o Com-
mission recommended that the incentive

]

g%
;
il

Bill, 1877 P11
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Government is muiﬁ P [
amend this Eleventh Schedule. ﬁdm
Sche s particular industry

is , it wi'l o ¢ get the conoessicn;
if it 15 deleted, it will get the ¢ ncession,
Is it a matter to be left t + the Government
t> decide whather to give  r net to give
25 per cent reducticn « f the iny egtment 7
Lt is a fi .cal measure which is the prero-
gative of this Parliament. Is it to be
delegated to the Government? In prin-
ciple L bjectto that. Thisisan encroa-
chment ' othe becic rights of the Lok
Sabha. They are now assuming powers
1) give °r not to give whatever they choose
t» whmirever ¢"mes. Any bureaucrat
czndmn{ythtug. That s rt of de! n
116. gzrt;a? _acainst ?cll a;mns f fiscal
w and T raise my voice of protest ageinst
delegation,

H:re 15 & glause remarding ¢l selv held
¢ 'mpanic®, What is a ¢l sely held ¢ m-
pany > Everyb.dy knows that if more
than 49 per cent f the shares«f a c'm-
pany are n>t given to the public but are
ewntrolled and held by n t m re than
five p:rs ns, and if the shares are not
listed 1n the st ¢k exchanges, it is ¢ n-
sidered 8 ¢l sely held company. Tt is
a family affair. are vi.irns
1n secti on 104 and the secti s that f 1l w
in the 1[1::;1;;-3: Act which wdit‘m[t
these clo ¢ companies must dis‘ri-
bute a+ dividend the distributable ingome.
Why ? Becauce , going into the hands
of the well-to-do people, it will bring
such pe -ple into the higher bracket and
the treasury will benefit w by way
of ingreased  taxer, Finance
Minister was very much ¢ ncerned ab~ug
the hardship nfthe ¢l 'sely held ¢ 'm| es
and 50 has said thet they need not distri-
bute, i1, that they are discharged « f that
obligati'n. Her the Finance Minister
calctlated hvw much Jnss it will ¢st the
Treasury? They are fightinglike leaches
with respect to the excise duty sed
on bidis. They say bidi is bad and that
the dury should be paid.

But with respect to the closely held
companies, their hasdship is taken into
account and you say to them : “You
accumulate your th; you collect your
assets; You convert into bonus
lhnm;h:reicahumopemdsb the
Januta Government for you and all .

This is in principle wrong, This is
& device for circumventing the taxation
laws, is an unashamed, cpen
and unmusked assistance w
gm to the clotely held

»
&ltmmlhm&i:whﬂ
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The residuary position of capieal gains
tax now is tlut‘:.ill given ‘;’y.
are two factors about it. ﬁndcr
the new amendment that has been
rought forward, in effect no tax needs to
be paid as Capital guins tax. If you keep
your money for more than three years,
thiat comes under 1 term period. if
you keep for more three  years
then you are liable to Capital gans tax
but you need not pay capital gains tax
provided you put the capite] gains erther
in a savings account in the State Bank of
Indis for a period of three years or you
put it 1n company shares. This is the
amendment you are bringing. It capital
narises Cnas term capital, then
is a liability to pey tax as s g~
mﬁm short term is 36
. Regarding this 36 month
matter, this 15 not & new mutter. Thisis
a_matter which wes gone 1nto by the
‘Wanchool Commistion and here 18 what
theysay :

“YW: have ciwrefully considered thie
matter. We are of the opinion
that such gain <hould not be treated
on par with other income. Capi-
tal gains may be partly ettribut-
able to inflationary pressures end,
in any case, represent income
which has over a period of
tl_me.th.W:h "eﬁ-] h_mi!wer, nfdt}:e
view that the quali ied for
which an asset i:m pt:‘bc eli-
g'ble for «uch trestment should
not be too short. The qualifying
p;rioc.l ﬂorr eum:ssiam! treatment
of gains from term capital
assets is five rt:?n thudpmd
10 years in Norway. For real
property, the holding od is
stated tti: bf& thuie w:’r n Spain,

years in Austria and 10 years in
i‘mland. ou

short of holding encours,

s ative deals instead of pi'ﬁ'-

moting capital formetion and con-
to & healthygrowth of the

to capital assets held for more
than five years, Amd]n’]’r,
the definition of short-term capiral
asset will have to be L™

It was in accordance with this re-
commendation that in tiwﬁ a ision
n
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The Wanchoo Committee had objected
to depositing in the bank also. They are
wqr clear in their idea that this should

defrmtedmth:bmk If it is
dmmted benk or in the shares of &
mpnniv, it will not be allowed to this

concession. On this basis,an amend-
mem was brought forward. But these
thing: are now given the go by.

We lre, in fact, nlllving the gn—by to the
cannept of cap: gnm tax which has
besn nurtured h so many

)rurl

aguinst the canoemrltion of wealth.

Now, by this device, by this three years

business, speculation will be rampant and

this is the picture that is emerging before

us., T are again anxious about the
capital gains people.

Suppo.ing T hold cert in asset whichis
from 1954 onWards, how its capital gains
is to bz calculated. The e~timated value
of thatassetasin 1954 has 1o be deducted
from the value [ am getting today and on
that the tax will be levied. The new
Government 5ay, it is a heavy burden on
them; it is d'fficult for the officers also.
Therefore, 1954-1964, for that ten-year
period, the capital gain- accrued is given
away. There will be no tax under ten
yeariappreciation on the capitalstructure
and you will calculate only from 1964.
There is another boninza given by the
Janata Government to the persons who
hold big assets from 1954 onwa rds. Ten
years apg;ecmmﬂ is sl?&l‘l away and no
tax on tl This 15 what we are now

There is another item of rural devel
ment. In principle, it is acceptable.
But let the Government consider whether
they are opsning out a gatew.ay for all
sorts of evar ions.  Are you very sure that
sufficient measures and provi-ions have
been mideaboutit? Rural developmenr
welfare measures can be of rwo types,
Now the propnsal in their budgeris this,
I go to the rural area, put my money
there for the purpose of constructing a
road, a canal, something like that, and
saya ﬁ ndby and come away, and there-
fore, that is treated as an item of expen-
diture. 1 can understand thrt, Even
there, a principle is violated, according
to me, at the cost of exchequer.
Persons who are highly gc;eed are putin
a sltuation in which tl

supermntm- r cent of the item of
cxpenditure is going out of the uer

and at that cost t‘hin ur.mlemm is poring
as & benefactor of rural ares, Why
not thntmmrmd get it pooledin a
find? Why not you

area with that

JULY 14, 1077

EHL, 19T 1

that man to pose, st the costof the ex-
chequer, as the socif] benefactor ¥
have yougivenhimthisnew opportuni

Now the most wonderful thing is about
the other thing. A man goes to the rural
area, put up a bungalow l:heu, he pur-
chases a property; he acquires certain
assets 1n name of rural development
but he does mot care to plrl:withﬂ:le

ownership of the p
there, You have Qe 8 pmwion here

that he will be entitled to claim total
exemption on the depreciation as if that
asset is for the purpose of rurmin‘ his
business. If he s purcha i
somewhere else, heis not enm!ed to g‘et
depreciation. By this provi:ion, the big
rnencm g to the villages, buy some pro-
the garb of rural development
ln.cl claim deprec stion on that, contime-
ing ‘ationonthat. Thisis the new
provision which is coming in here under
the cover of rural development to help
out people who are highly placed.

Now I am coming on to the guestion of
amalgamation. My friend, Shrimen
Parvathi Krishnan, has mentioned
something about it. There nre sick
mills; thm are <ick units. Now the pro-
posal is that if the accumuleted !0'? f
the accumulsted depreciation i more than

) per cent of the pmd up cap'tel snd if
it is mot a viable unit, 1n thet ca- ¢. it con
be amalgamated with the amalgamaring
company. Then there sre certa n con=-
ditions specified. They have remembered

by g L S W
veniently foregotten, a-k you for
whom this amalmmﬂan!:[s going to be
effected? Only to save the narional
asset? That may be one of them. But
what about the safery of the workers ? In
it not one of the foctors ?  Is there ana
provision here for thet? No; there is
provision. That ix onc of the amemlmmu
thatis comingin. There is no provision
here that must take in all the workers
with all their rights. It must be a con-
timaing concern is no provicion
st all for that. The worker is fi
All minute conditions, you have put in.
Why not put in this condition also that,
when you are tmalllmlﬁ workers
who are working inthe § ccme
pany must also be taken in and that it
mmtb:withnmaniudwewﬂmrﬁlhu?
'!'hltn mnvmverlﬂ forgotten;
- h. -‘ gm m‘e‘ highest  ic sses

ves premiuvm. Hereisa mymy
with a large mt of
and ation. Hereis mnther m
n.w iﬂmm atahi

ba-m‘ht n |fﬂﬂl lwluninu

Ty wl!lmamh

dmwi humdumluu
'Ilmitnlhuhm
a{m. Your profits will be .dhl-




ted agaimt it. You will have sold

ﬁvidedionhn My submission is this.
intentions pave the way to the
is a proverb like that. The
immtmn- arc all right. 1Y°ﬁr m
allright; your appearanceis all right; but
bzahind it there are other interests. Now
the roadis thrown opento the manipul-
tors who can opesrife ina very safe mans=
ner That is what I would say.

Finally, [ come to charitable trusts.
There was s time when the Public
Accounts Crmmitree went 1nto the matter.
This 1~ one of the methods by which
black monsy wa. created. That was
their finding. The Wanchoo Commi-
ttee went into tie Whole thing and
the Wancho: Commi‘tee recom-
mend=d cirram_ provision.  They
said that the profits of any charitable
trust, not the corpus, must invested
only 1n eartain sccurities specified there,
Invaiting in company is one that they
commznted a| am,:vmnrrungly This.
is what they to say !

«¢Apart from the points raised by the
Public Accounts Committee, we
considered eevetnl other 1ssues
pertaining tax avoidance
through ch.lrltablc and religious
trusts. A number of restrictions
have been imposed on the nvest-
ment of trust property. However,
thereis still some scope for invest-
ing trust funds for the
of the persons connected with the
truit or for the benefit of the
bu.inesses controlled by such per-
sons, [n o:dcrto avoid this
un,ﬂmnw. recommend
“that barring rhe nraaule Tpus,
there should be a tot:l ban on

i any of their
funds in any es8
ingluding a limited company,

'I'hus was the mc‘mndﬂnn‘.’m b{t
Curp medln the Finance Act, 1976.
Now t
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Biu, 1971 t 13
some comments snd [ am b this
wthemtluofﬂhmm because I

have my doubts about the purpcse f
wh{chﬂusmnsimishm;g::m!r
My. Palkhivalag said

“Mr. H. M. Patcl, a member «f the
Select Committee, w::e
thllthe provigions rec. mmended
by the Seha_commincc with
regard to charitable trusts were
‘unduly onerous”.”

Now we have an o unity and
theref re the minute of dissent is o be
incorporated in the Act.

Finally, he says: that the Act required
charities tw l:qmdm all theueqlf&fﬂn-
vestments by 18! March
tm—utherwise their e inc. me
m{dﬂg mwd#nd that “Mr H. M.

] Iy pstponed the
date of dtmum..nt by three year,
so that the matter may receive fresh
consideration in  the meanwhile.”
The p» ement is nct for the pur-

3¢ the professes. They knww
r what the ideas of the G vern-
ment are and Mr, Palkhivala knows
mur.h better what this is f r, He says
‘so that the matter may rececive fresh

and br and, finally, these chariteble
trusts’ business 15 going to be allrwed
to ¢ ntinue in spite  f the recr mmenda-
unn of the Wanch » Committee.
May I remind those who were sitting
on the front benches here in the last
Lok Sabha and wh> are now on the
other benches «f the tur re which the
osition had created on that occa-
sion against Government fir its omi-
ssion in regard to early inc rpe ration
of the _recymmendaticns in an appre-
priate Finance Act ? It was as a result
of that fur.re that the Taxstion
Amendment Bill was brought in and
these reemndnlnnscfthe Wamh(o
Commission were incorpsrated, but
these are now o be struck down
we are to go back to sratws
gio  ants.

n:'.naﬂm Bidis, Mr. Pmk

hidiaroronempoemdmon,bum
point here is the smtitude of the Ge-
vernment, On Bidis You are to get
RS, 45 crcres and the total out-turn «f
cigarettes, T am told, is about Rs. 600
crores and on that ur taxstion
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man. You are forgetting that they
are mm.ddiirr the mmnr; Mlm‘ﬁ
you are ng 1%, 29 and 39%; it
going to go m'l.%F(:% lnlm%i sake
ﬁ;l g -by tn that. Please extend to
t poor peaple the same sclicitude
whid:rvu are an¥ious to exhibit in the
case of clysely held ¢ mpanies, chari-
table trusts, tax evaders who make
declarations etc.

Now, enougb has been said about
matters ¢ neerning the w rking class
but nothing has been dene so far,
Three m nths hive grne by and the ugh
¥ were loud in your protestaticns
about MISA, nothing has beer dcne
about it, y~u were loud in y.ur pretes-
tatinns about CDS but nrthing has
been done abcut it. The peculisr
prsition about CDS is that the Ordi-
nance lapses on the 22nd of this month
and then there is going to be an Act.
In the meanwhile, the Opposition may
succeed 1n defeating your proposal in
the Rajya Sabha. In spite of that you
are Ening to persist in your refusal.
But after the Ordinance lapses and
unti] the new Agt comes. what is the
position ? You have still nct paid the
CDS. The Ordinance is to lapse
within six weeks  f the re-assembly of
Parliament; it is going to lapse but you
are n-t g ing to do anything about it at
all. That is the t- tality cof the picture
that is bef-re us. Merely talking about
‘thirty years’ business etc. is nct
to take s angwhere. This is a naticnal
problem,

I wes amused to hear Mr. George
Fernandes asking why we could not
make the co self-sufficient in wa-
tches. The ' was being used to
make it self-sufficient. He forgets that
the HMT was reared in the meanwhile
and expanded and there are two
fact: ries, one in Bangalore and « ne in
Srinagar.

This he f-rgets. He says: didn't
yw roake India self-sufficient in this.
The whole batia has been laid and it
is f-r him to take off to a
futare. What is in Store f r us int
crurse of the year? This is what even
Palkhivala has said:

“When we c¢ me to the end of the
mmmm financlal year, shall we _;i:g
onary Ssures contail
and the estimat p:; deficit not increg-
sed ?
There are varlous factors which
not serve aS propitious omens”,

Then, he enumerates these, but he
finds consolstion in one thing end he

.
s

4

JoLy W, w7 Bl vt 1o
have

“mm these facters, we

i
4
?—u
¥
i

is
different ﬁﬂmim was in
1973~74 when ini ranged in
the wake of scarcity. Ccal Indis
is sitting «n a pithead stock of
more than 13 million © nnes,
1.5 million tonnes of finished
stee]l valued st Rs. 225 creres,
are awaiting buyers. 23 million
tonnes ~f fo dgraint are Stored
in conditir ns which are whole-
heartedly apprcved by  rats.
And there is a m-untain «f
coarse cl th awaitirg dicp: ‘al.
If trade and industry—including
the public  sect r—c « perate
fully with the Gt vernment, the
dem-n rf inflatirn can and will
be conguered.™

My hon. fiiends were saying thar
they were clear sing the Augean stable.
Let them not f rget this aipect of
the marier that they have inherited 13
million t nnes of cial 1n the pitheads,
15 million tonnes of finithed stee]
valued at Rs. 225 crcres and 23 milliin
tonne, of fi<dgrains. And, Shri Palkhi-
vala has relied cn this strck poxti n
in his expectarion that in Spite «{ the
irflation gpiral that will start as a result
+ f these budgetary measurcs, because « f
the curhion that is supplied by these
built-up stocks, there need be no in-
flation. Let Shri Palkhivale prove to
be a true prophet and that is what the
w. rking class wants, but if he does
not pr ve t be a true prophet, infla-
tion is g _ing to grip us as it appears to
me the Government is not prepared to

Steyn meaSureS sgainst
and the persons who are responsible fi r
:ﬂ:llhn‘ up the prices. If y u feel
t the smugglers can bhe converted
into gond souls just by the Jayaprakash
Nareyan touch and the black-market

the ultimate o

will decide, as o who should gnvern
bur w be there, the pr blems
of the country are before us. It is a
realizstion of that aspect that made
the Congress Party offer ity coc peraticn,
but to spurn it in & fit of argogant
glory is not the methed to run this
.country and sclve the prcblems that
m‘nu;&n reactions will be
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In the end, I weuld cnly o the
Fm‘tldsuﬂm he should try™ to
lock to problems of the wesker men
with the same eagerness with which he

COMMon man can
This is all that I have o say.

SHRI SAMAR GUHA (Contai):
Whether by the touch of Jayaprakash
Nara: the bleck-marketeer will go vr
not, my fiiend, Mr. Stephen, has
firg tter that by the tcuch of the Lrk
Nayak, the pr tect'r« f black-marketeers,
the’ promoter cf black-marketing in the
country have g ne ¢ ut « f their 30
rule l:g\m the destiny «f the common
pe-ple.

16_41 hrs

[Mwss AsHa MAlTI in the Chair]
Here, I am really ¢ ncerned about the
attitude that has been sh' wn by the hen,
Finance Minister in regard t  t« uchirg,
not the luxury g vds, bur cne essentisl
frr the common people « f Indis, I mean
the bidi. Really, I car u e the word, f
am really shocked to sec hcw sien the
ec ‘nnmic con~iderati -n has « ver-powered
the consideration « { political wisdom and
also « ver-p wered the consideration for
the feeling £« ur comm n pecple. Tt is
the ¢c>mm n pecple who have fiught
with us ¢ ot cut &t regime,
I was really sh cked to'sce thar cur ge-
vernment, the Janata g§ vertment, have
touched as a luxary g'ed perhaps, the
bidi. I am sorry to Say that ywu have
made it a Juxury g. nd_,buuttlgec st of

losingthe g odwiIlufmllllom of cur people
on whose we have come to
this H'use and succeeded to uprcot a
tyrsonical aut cracy. [ do mt kw
whether hundreds .f pelitical mectings
held political f rees inimical to
Jangta Party could have Slﬁded to alig-
fate the ¢ mmoa people from the Jngg:
Party as this one measyre has done.

“m and the econamic crnsideration
frr which the hrn. Finance Minister has
done this is enly, yes, I use the word,

Rw4s crires ®© get into the

B, 10mY. 123

le by ing i
Bl R BT
over the issue,

We are ralking of giving incentive fcr
the growth { small scale industries.
I request the MiniSter again tv See
whether this increased taxaticn on cotton

w ds will n t ruin the cotton

hosiery
ndu s , in West
Bongal and Tanii Nage, 1 {0 Wes

I might also request him to see what
will be the effect « f the increased levy
of cxcise duty on exp sed films ¢n the
regional film ‘industry. . . .(Interruptions)
I say it should be ‘wholly eliminated.
It will have a very disastrous effect on
Bengali film,, Assamese films, Punjabi
fifms, Tamil, Telgu, Malayalam and
Kannada filmy,—and all kinds of regic nal
films will be ruined, It is not a question
of reducing only, this increase in tax, I
should say, sh uld be eliminated.

I have t~ say a few words about my
party. It may sound like a gingering
note to my “wn party men, but I cannct
suppress my own ¢ nscience alse.  Iun-
dred days of cur Janata rule i3 ¢ ver, In
~ur electi'n campaign we have t 1d
the peonle about price-risc under which
the people were suffering extremely that
we are carrying the backlog ¢ f the eco-
nomic sins and mischiefs « t the Congress
g 'wrnment. “Give ws & melime, we
shail tackle the problem." 100 days,
although it is n 't an enough time, is
undoubted]; a  considerable time.
But the artitude cf the G vernment I
am s rry to sayis strange. We are giving
Calling Attentirn after Callirg Attention,
Shrt Notice Questi n after Short Notice
Question, making requert after reguest
every dayto come out withthe explanation
about the rise 'in ‘prices of,the, ¢ssertlal
e>mmodicies and food srticles bugit is
strange ‘thaf ffic Minister' has n¢t come
out with the Statement, ‘THif -ostrich
like pultey'ﬂll n~t be helpfuls ,ﬁlllll
hawe given us piwer. Wk shepld cfme
.out and say openly sbouk the steps that
we gre tikirg to proteot their interéer i
eontolling price rise, -

(I
.

£ have mada @ survey.sbout the Soarisg
price of fobd wyicles in Delhi maskes.

£ did not reff on the Wffcﬂcﬂ
statistics found in the libriry cr biewhetq,
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[ Shel Samar Guha ]
1 collected the figures on my personat
\isit to the marker.

F.-od articles
Cymmodities W

~ kg.asdin  kg.on
April, 77 13-7-1977

J—

Rs. Rs.
Wheat . . . 1-30 150
Rice (Paraboil) . 1:g0 2°30
Rice (Basmati) . 3 70 400
Urd Dal . . 3'80 440
Ahrar Dal . . 340 390
ChanaDal . . 150 190
MasurDal . - 320 360
Mung Dal . - 3'00 360
Moustard Oil . . 1100 15° 50
Dhania . . . 950 11°00
Zeera . . . 2000 24'00
Sarisa . . - 550 600
Tea(lrose) . . 18- 50 21+ 0o
Potato . . . 100 1* 50
Dalds . . f 11°00 12.40
Rehu fish . . 1200 1600

1 have particularly chosen food mm;:_
2 o

for in the markets.
happening in

the are
Peop undaﬂfm&wmn e
other [ country. T
n?mwd the stiention of the
hon, Finance that we can Say 30
things. We can stuff people with
3 of our bu!thezmpt¥
and the anger generated out o
cannot je them or e mtrol
themy. You have to take into ¢
tion the feeling out of

With these few gingering words [ now
mmmmdttg bavic issues, After

thetc;ug;!ulnlhfmzo mﬂ:
want € neccssary S0
in futurc no devil can dare to dance ower

Inquiry _Commissions have been
furmed. Of course, these are negative
measures but they do assist in the little
bit of recovery from this shi ck and we
have done this f r the rest ration (f cur
faith in democracy and freedom. But
Wt Want to ensure permanent security
fir the futureof our democracy. W€
have tn take certmin p sitive  Steps.
Recently the Janta partv « r Janta leader-
ship is showing a little bit « { an attitude
of prevarication in the matter.

SHRI SOMNATH CHATTERJEE
(Jadavpur) : That includes you.

SHRL SAMAR GUHA: I am making
&n_intr. spective analysis ¢ f myself; sear-

. But per
have started p 0h-prohing the idea; & me
soft w rds are being used. Whatever
Rajys Sabha may do letubghruiht
here. Let us see what cur friends do.

it
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L
3!E§ &E
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I therefore mt that firstly the
Comstitution be ately
unuﬂadmmthuin(memﬁomﬂ;
ment gats an Opportumity to eXproprial
the Pundamental Rights of the people
by promulgating Emergency;

(2) Forty-iccond Cohnititutional
Amendment and all other Cons-
titutional Amendments passed dnﬁ%
the Emergency should be forthwi
scrapped,

If any n:w Con.titutional measure
becomes nxceisary, that should ke done
in a free atmosphere and with the
consent of the people.

(3) Conititutional provision should
be made to ensure camplete freedom
of judiciary;

(4) Right of habeas corpus should
bs preservad unizrall circumstances;

(5) Statutory mrtasures should be
adopted for maintaining freedom of
press, exc:pt undsr the circum-tances
of external aggression;

(6) Statutory provision should be
made so a: to d=bar unauthorised
person: from uwurping or interfering
with administrative authority;

(7) Crm*irutional provision of
Article 356 should “ s0 amended
that no democraticaily elected Spate
Government can be replaced by Prési-
dent’s Rule, except under E:m—nnl
Aggresiion, violent subversion of Cons-
t;ituhcm or w Iful viol tion of Constiru-

on;

) Imm:diate adoption of statutory
-e(:wmb;:mm‘i’:n of.lndi

Omuodsman which we call ¢ "

I want all these eight-point
l?d: minds of Indi:upwpl

. e so
that in future no deail may dare to
dance agtin over the fate of the Indian

and also_ §
llo.]nﬂmlew

Bil, 1977 36

Shri Bosu has dong yesterday. If you
went to sticceed really, then we have
to tackle the problem of corruption,
nepotism, malpractices etc, found in
financial institutions of our country.

. Sir, I do not want to into them
intotality-—it is not possible for me to
go into them; it is not possible to go
into the present state of lu.ppenm?
in the finagcial institutions as a whole
where there is corruption and moti-
vated investment policy to favour
a class of traders, business men and
industrialists, It is known to ever{bnd

that in the banking institutions, L.I.C.
and other financial institutions also,
bad advance is made commercially;
there is a colossal wastage of public
money in the name of public relation,
renovation of offices, purchase of fur-
niture, travelling allowance etc.;
there is nepotism and favouritism in
recruitment of officers and there was
top-heavy administration and misue
of power during emergency, Sir. I
will make one ease study and also give
a few examples as to what has been
done during the Emsrgency. Let us
t;k:k the case of United Commercial

ank.

17 hrs.
Madam  Chairman, conspiratorial

advancss have been made to industri-
alists. I will name a few of

1. M/s. Keshav Vanaspati
of Lucknow . . . %50 lakhs
Enginee-

2. Mfs. Hanuman
ring Works, Lucknow . 150
crores.

3. M/s. Somani Steel, Kanpur 2 crores.
4. M/s Brad Burg Mill, Bom-
:;. xi:l" Jute Mill
son Ju ill,
A Eastern Engineeri
£ #a‘:"du,nmu ey
6. M/s. Bhgvnagar Vegetable
Products; Ahmedabad . 4 crores,
. Agricultural advances to '
?non-ultm vy

jes at
.uﬂ. . 65 lakhs,

10 lakhs
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All these cases were not done in-
advertantly. They were done in
conspiracy with the beneficiaries.
The wife of on2 officer used to pur-
chase bills and those bills could not
be repaid.

Madam Chairman, now I willgite a
few instances as to how vested interests
have been recruited in “his bank during
the Emergency. I will give yout'.e figures
of staff before Emergency and the in-
creasein the staff strength during the
Emergency. The post of Chairman of the
bank remained at one before the Emer-
gency and during the Emergency.
There were two OSDs before the
Emergzncy and during the Emerg:ncy
the number rose to three. There
were twdo Deputy General Mansgars
before the Emargency and during the
Emergency the number rose to fifreen.
There were four Assistant General
Managers before the Emergency whereas
during the Emerg:ncy the numbar
rose to thirteen. There ware four
supzrintendants bzfore the Emergen:y
whzr2as  daring the Emergzncv the
numb:r roie to twanty. Likewise the
numb:r of Div'sional Manigars rose
from four to ninzteen.

Theaboave increase in the staff strength
has led to a monthly increase in expendi-
ture from Rs. 50,000 to Rs. 2+ 11 lakhs.
The prescribed qualifications for thrse
posts were post-graduate, Ph. D., etc.
but matriculates, intermediates and mere
graduates were recruited against these
pasts. — All thesz people are favoured
psople. I have some more figures
with me but I would not like to take the
timz of the House for mentioning those
figures.

Madam Chairman, I would like to say
_that if the Government really want to
adopt a new policy_for re-generation of
our national economy, .particularly in
theruralsector,thenunless these financial
institutions areoverhauled, their organisa-
tion re-structured and also the policy of
investment and advances strictly con-
trolled, all our attempts will be frus-
trated by these financial institutions.

Madam Chairman, now I will say a
few words about the rural economy.

The rural nationalised banks instead:
of giving benefit to the rural people have
bscom= an instrument of exploitation
of the rural people. Sir, in reply to one
of my questions yesterday, I had received

JULY 16, 1977
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all the figures. I asked for the total
volume of the amounts deposited with
the Nationalised banks at the sub-
divisional level and at other lowerlevels
throughout India, during the year 1974~
75. “The total volume of money de-
posited with the nationalised banks at the
divisional level, its utilisation for advanc-
ing loans and other credit purposes
through the financial institutionsin the
rural areas is gi en below.” They have
given fantastic figures. I do not want
to give all the figures but I will just
give the total deposited money and its
distribution, In1973, thedepositwas
Rs. 64,697 lakhs. Out of this, the ad-
vances made in the rural areas are Rs.
22,481 lakhs. That means about /3
of the total deposit was utilised for the
benefit of the rural people. In 1974,
total deposit was Rs. 81,613 lakhs. Ad-
vances made in the rural areas are
Rs. 48.669 lakhs. That is about half
of the deposit was utilised. In 1975,
the total deposit was Rs. 101, 298 lakhs.
Out of this advances given were Rs.
53,592 lakhs. This works out to hal

of the total deposit. I have given the
figures for the sub-divisional level only.

Ifthedistrict level is taken into conside-
ration, then it will work out more. It
shows that you have collected money
from the poor people of the country.
For the development of the rural areas;
you are talking a lot. You are talking
about improvement of agriculture
and help to agriculturists and the peas-
antry. Unless you have the financial
resources, it is not possible for ycu to
help either the cottage industry or the
small-scale industry or develop : the
rural areas. What are you doing-in
the name of nationalised banks ? These
nationalised banks have become  2n
instrument to exploit the rural areas.
I have given figures for three years.
They have collected money from the
poor people and utilised that” mone¥
for the development of urban “areds.’
They have invested that money in the
urban areas for industrialisation but
the big traders ‘and the businessmen
are not investing their morey in’ the
areas.  The money deposited in the
nationalised “banks - by * the " people “in
the’ rural areas is' utilised for'buildinig
up the monopoly ' industry, nionopoly!
trade, monopolﬁ business and super-
structure.. of the capitalist, economy.

i ¥ =UEN af] (S ]
~ Therefore, Sir, I want the hon
Finance Minister to give an assurance
that all the amount depositedat: theé
sub-divisional level—in the rural areas—-
would be used for giving loans or credit
for the development of the cottage
industries, small-scale  industries,
agro-industry ahd agricultural © devel-
opmsnt in the rutal areas. ~I would
further requést’ him °“that at least a:
fair quantum’ of the money deposited
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at atevel than the district level
sad sub-divisional level banks should
be diverted for

Sir, the Government expressed
their views the budmt speech that
they are t g of & new dimea-ion
on economic development, parti-

Bill, 109y iso

of the ecomomic cles Fallewed in
the country so 1 betause we have
sesn thet 30,;}«:: of
had resulted l meére and more
below t line, yesr
Yy We tud b that steps
d be

the sufferings of the common mﬂ’
of tl!il gountry. 7
stion has n 'beul fulfilled o

eularly, rural-based econemic devel
ment. In the budget the Government
lmvel made cert:ln allocations for the
development of cottage industries
small-scale industries, agro-base
mdutrim and also for the development
of agricultare. I am sure you will
agree that all these allocations have
been made in a piece-mesl manner,
not in an correlated manner, not in

an  integrated perspective.

accuse you for that because we were
to an orbit of a certain
pattern of economic planning. It was
the alised economic

meﬁmmﬂ on
of econ phnnin&buedmthe
Gandhisn concept devolution of
political and economic power.

SHRI SOMNATH CHA’
) : In bis

the extent we dﬂired. That is why
we feel that this is a budget without
a focus. In his speech he fuor-
thersays that asi nt consequence
of low and y distributed growth
hms been thst the proportion of people
living below the rovarly line is high
than what it was 1960-61 and thn
available data shows that this proportion
to to7a 9 but 1o sl provabl iny. the
to 1973-74 n pro ty the
sTI_tjlutllm md:;erlwmd since ﬂlﬂil-
e low purchasing power is
a reflection of ldhe mdgml mltte eo‘f .t:de
unemployed and un employ:
the vast number of lendless workers
and small and margined fermers and
the sratus guo has dissstrous implications
for our !‘uture He says that our people
rightly cleim for redirection of eur
policies to this task and the \ru-n-
ment is fully committed to i, 3:
really at pains to find out what
gdirection me el!ll‘i“r::la in t:ehbm
e cannot that
ilinthelmmouldthnﬂ
for the last 80 mmy }I'em
S"‘i:’tf“ e B Tl
of t an e taxation pro s
are tbe rﬂf ate sector. The
u ger hmm;;;
mowmoe ater exemptions, cap
ns and ﬁ'g exemptions which hsd
been granted wre all directed towards
benefiting the rich people and the
corporate sector. The ect taxation
has a wider net on the common people
and not even bidi and hosiery have
excluded from

the sphere of
indirect taxation,

!

Therefore, we would Hke to kmow
from the hon, Finance Minister, what
are th= directions which we would
o be the resomstruction or the

reorientudun of the economic
that this Government has A

:Jvuhleh is aa::hmﬁlt.‘-h“ﬂ:m
Fo heory, he bimself
w , that was followed

E



a8t Fingnce (No. 2)

d
the level of ﬁdopmen ‘While a
number of States have recorded im
sive growth rates during the last
years, it is 'l'fh::"“g?.?"‘ matter for
ousconcern s very period,
fl'.tenurlyx,-'gl-d of the districts have recorded
y no

qnfdulll mﬂ: or “gmw rates

federal What are t
out ? is the direction that hu
to B¢ given to the economic policy 7
low can thh uneven economic growth
be solved, how can this uneven dis-
tril of wealth be solved ? Ours
is no doubt g federal polity, The States
are of entire cons-
tituti political set up of this
country. We take it that anata

a certain federal structure,
in @&ct we should not have unitary
G’omnmentwim allthe economic
concentrated in the hands

of the Central Government,

Fi
wauldmtmm

Outofthetotal plmouﬂuyof Rs. 9960
as much as Rs. 5021 fcrores
ie a l:tt!e more than s50% will be
incurred by the States and the Uaion
Territorics. The comparable

portion for Lhc 1976~7 ‘7 Was br.luw

ﬂl’l‘ﬁ Whi size o
will ‘:’up;‘:y lbnat R:. 1359
for the 3?-1:1’ wlll go up only

E
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frittered away Rs. 30 crores in the
lmt few days of its existence, by &
number of tax concessions to the rich
people and so on and so forth. Now,
therefore, the problem that remains is
that of mobilisstion of resources. I
would request the hon. Minister to
look into this matter.

Therefore, the question of proper
Centre-State  relptionship in  the
matter of distribution of economic

power and economic wealth in this
thu country has to be looked
into in depth and that Thas
assumed very great importance.
The States mrlven great responsibilities
in implementing tn- But where are
the resources ? _ Should they always look
up to Delhi for financial backing ? ~ When
there is a price rise due to increase in
money supply, the States have no say in
the matter. Smen carniforeign
Hlve they any uyln the matter of duni-

bution u;d ml:t;t’io:oof htl:e foreign
e:mh.ugg not have a sqr

Timﬁou the point

mttm of nltlon-bluldt , when thz
resour ces arc available, |hnuld it be only
in the hands of the centre? I am not
uyins this in a spirit of confrontation
th the centre. But we feel that this

in a matter where guidelines should be

proper

made and these decisions should be taken
proper discusslon at mational level.
T!ut is why the new Finance Minister
of West 1 has called for a national
debste on the question of diffusion of
economic from the centre to the
States 80 there is proper involvement
o{ Suminthsimﬂe?mmion of the

an s & or everything

diah Airlines should not be the bene-

make sojourns to Delhi every month for
f_ﬂ!ia‘ the funds. Therefore, I would
tkcmﬁndm&amtheminimwlmhﬂ

S’

atenmqﬂm
say that we havufedenl pdity.mmt
hmnfuluulmmin 1o §ense



rise. The F i himself
has taken the to mention it in his
budget speech

“Rising prices hawe further accentuated
the Iu.rsahip faced by the common
man.”

But, what is the solution? Between
March 77 and June 77 thereis an increase
in wholesale ce to the extent
of 3-8%. I
somelegacies of I.heglut,bm three months
hgve Youhaveto dosomething.
inooearing, What &% you erpitg: o 45
t you trying to
Docipe o the Baancial proposals to show
or ial proposals to

that #n attempt is being made to tackle
this problem with all seriousness it

? Asthe Finance Minister him-
selfhassaid in the budget,itis nota vote
against tyranny only. It is a vote for
economic and economic
liberation from the clutches of biE

this

]

meﬂ-ha:?lu by imports. If there is
8 e of edible oils or cotton or any
other commodity, import it. This is
not the way towive inflation because it
:l:;l;l]ﬂin extensive expansion of money
supply.

this
resulted, as all know, in the tax being
levied on ordinary people of thus
country in the name of combating
¢ inflation. A theory was at last pre-
ﬁuﬂnﬂﬁﬁﬂhhmmmm
the workers and the comnon people,
mﬂ:&w * mg
we oyees' pay
was how the workers,
ng was reduced, how there
was waje how there was bonus
freexoand how the CDS came. Buteven
et e et s Vi
s 0
as that is comoerned ?  'We would like to
kmow from the Finance Minister whether

i
1
Ei‘
|
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the common people of this country have
the 3
S primat o, S Sl iy
Elodln siven elections thet
dodugi:m Are l“bg nﬂ;l:ndsd?
of the e coyntry. You have

things.

to the e are not
‘Therefore, 1 res; ywﬁﬁht

deficit financing in the form itis practised
now is welcome. From Rs. 72 cxores,
it has come now to Rs, 93 crores. The
modifications that the hom. Finance
still we want that bidis should be

i
i
fl

i
H
Be
§g
4

o
n'g v
F2E8

& &
i
i
it
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{Sbri Somnath Chatterjee]
BT
an ng

With regard to unemployment, you
have to e it more seriously. Some
uﬂdtl uneehntoboglwnwthe
Ihmloye You have promised that.

my request tothe hon,
thnoe inister is to give serious
thought to it,

Specially with r d to price rise and
Gﬂn&c—-Sme?Jntmm hip, 1 hope

in his repty he will deal
matters and let us know what the
Government'isthinking on thesejmatters.

SHRI TARUN GOGOI (Jorhat):
Firstly, I am happy that the hon.
Finance Minister has made certain modi-
fications while introducing the Finance
Bill. But the whole ct is tilted
in favour of the monogohnm, big houses
and big businessmen. It is an anti-junata
and anti-pctiplc budget. It is most dis-
ﬂ;;polnﬁn:. has notinspired any sec-

of the people. It would inspire
unldy the houses, the corporate sector
usinessmen.,

I ‘would like to qute ccrtain vicws
by the: econvmists. Mr.
ubramaniam, editor of the Eastern
Beonomist has described the budget nas
having the same diz_zly characteristics
as the Janata he editor nt‘ the
Statesman says tlut inthe budget there
is a ncteble absence of a new thinking
on most of the mpirtant issues of fisaal
licy. He says the lack of decivive
Bd&dve duﬂns the lest 3 months of
e B L L
pro ecHno, ¢l may
in fact, be as radical as promised, =

Wc have not seen any new departure
the budget, though the Janata party

hu made 1ot Of promises to the people.
The copntry has been maki

progress no doubt, in
that it has passed thro many diffical-

ties, crises and digressions as well, We
are ud that todav, our coruntry is
umg;:of meeting all the challenges.
¥ has entered the industrial
and econamic phase and is in a take-off

T which could net
machinery in 1941, is

dian

preneurs have started jrint manufac-
not onlv in countries of Asia and
.hu:slsn inm)st advanced count-

e hy ln lhe I manpower
in mwﬂ.rwl'tt t:n
atempt ce
leaders of the Janata partv to pl?ut ‘;
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decry our own gchie 1 do
not want to claim a tfurthcmk
of the Congress d

but such credit must :n to ﬂne Indlu
people, w.rkerS, peasants

doctors and othm By lmmpﬂn;
decry the Congress rule, you are decrrins
Your own penple. Ppeasants, scientists and
others. By decrying it, you have
weakened th! morale and self-confidence
of our people. This will go sgainst our
own inmtercsts; and the nation cennot
emerge stronger, if you do it

1o for the free tme S 30 aes bt g e
sfort 30 yearsthat govern-
ment here has been Changes
did take place in many States, though the
mrm of the States was not satis-

the new lomnmm will do well; and
wish it well. But the performance in
the last few months is not ingpiring. It
is mnst disapp-inting. It has not given
any relief o the wurher, pudr, pe?’gle
peasants or middle classes
voted it to power. Theyw:ucw
much from the new government, The
budget has nct been able to give any
relief to these sections.

The greatest beneficiary of the g vern-
ment's economic policy so far, ia the big
business; the corporate sector, momo-
polists; smugglers, hoarders and prcfi-
teers. ‘They arc the greatest beneficigries
uf the Janata rule of 100 deys. It is nog
the paor nt, it is not the wo;

. ismﬁ:f T:h burden on them
any relicl. & cn on

. Prices have been increasing
like anything, All the Members have
referredto it. Pricesof essentigl commo-
dltiea snd of food-stuffs we bezo

like anything. And the fnmn-
men: not taken any
see any deter mlnm.ion on g cf

l Wcrnment. It has
n"'.: .

has l:n:cn cre lnmu
m:,mm;mmw
and the black~-marketers, hoarders and

Fodweusontheothtt Inuwb.hinl
oW

f your
RS te b
will raise our proces and ﬂ&"; “

You are talking of the semoval of the
nsis of fear., You have yremoved

t ud.gomed the poﬁ?i 3 But
what about t The
y of been romnoved from
the minds of .
they hive " thelz
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sctlvities, as if
et o s 5 2

‘This removal of fear we could
also do,

Yos, itis a fact that mnhnuunmd
the political rights, I have no dnu.ht
aboutit, lellobnlnﬂihte dut.
But, wbat about the econo n-:lm
People are mo eanecmod about the
ec pomic

these le were enjoying
all these ﬂ.p::u ghts. It is not as if
for the stdmcynuhuvesimthe

pr ‘mises. But we lmt not been able
m keep those pro made
a lot of plm.ninx also. T fact, the five
r plans were made in ord:r to help
prorer sectionsof the people, in nrder

touisethe standard of li of the
people, in order to remove poverty, in
order 0 meet the t -

allthnse problems. It is a fact that there
has been more ¢ neentration of weohh
that there has been more disparit
::en:heﬂdu::dﬂ:epcm,md :
c richer and the poor poorer.. m
ﬁgl vou enunciated

? Y al’o will make them
e c..‘;m ate,

Then, I would like to deal with some

mmmﬁnhﬁuwm

division of economic powers betwee

Centre and the States. Asitis, the Sm:s

have very TesOurces even

it is the States which contribute a lot

Yem Tor, overy st meiser aow. they
ety every now

have to come to the Centre, Thatis the

biji, 1088 10'

fors of the peaple, A fow e ags
tions pea ew u
have app the Taxation m
Committee with Mr. N. K. Palkivals g5
Chairman. Ne diubt he is a renowned
lawyer, but hiy views, hil W
are known to cverybe dy. isw
he says abaut monopolies:

“Qur demagogues uge the word ‘mono-
poly’in a savagel, distorted sense”,

Further, writing about the present Budget
he says:
“What we call *big’
pathetically

methods of mass preductic n,”

So,wh-tweullub‘lllwuuiausmﬂl
house acorrding to him, We knw
his views, his commitments, his links with
the mhoum. In:pdtennhu, ¥ u have
appointed Him Chalrman ¢ f this Cc mumi-
ttee, What can  we expect from &
man like him ?

Then, I come to regional disparties,
Ioou?rom!\mwhld:hnmcf:he

northeastern ndnn 8 most senkitive area,
acnslninsot’hi Tt is ec mpletely
backward. D th: British days also
it was cted; after independence, we

d&hidsg: whltwgdlemu Fnm
vernment anything,
Tﬂlr._ Fernandes s:!id :Eng:httt that
during the Brifish days tho «{ mjles
& ldnph:,eon tuc;han;imw.
m
cansp;‘medmtgm utmycurlns
asan:

Yo aze not . w M‘é&
s g phin o
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should be taken over by the Centre, but
1 do not See any initiative on your part to
take it over.

Only two States, Gujarat and Assam,
produce crude oil whichis a most valuatle

t
been utilised, Miijlions of
cubic feet of nnnml ﬁ::' burning and
g utilised. In
the matter orf reﬁn: s -nd chemical
mdustrlel also, we bave not grt our shm
from the Centre, Fir a State with the
largest reserve of crude oil we have the

smallest refinery, with o+ 75 millic ntonnes,

States which have mnot a drop of
crude have refineries with capacities
of three six million tonnes, Last
year we were promised that the refinery
at Bongaigaon would be expanded, but I
do pot see mmpowo this Govern-

maent for such expansion,

You are talking of the rural sect« r, but
rouare ant laying any emphasis on the
woflmdwtbe kndhsspmple

nor have Hﬁu given any
giving relief to the pnor people. w=

might not have succeeded in thst, but
you do nntsumwuhnmhmmlm it.

Shri Biju Patnaik talked about bidis.
if, while was in jail, he smoked bidi,
was just for fun. We are not talking
&fdrmh who change from cigarette to
. but of people wléo cmmtt aﬂordmm
cigarettes, 7 Lam tal
of thox peopls who have no other alw':"-
native but to smoke bidi. Mr. Patnaik
is earning lakhs and lakhs of rupees,

BHR‘I BIJU PATNAIK : I hope the
Member knows that bidis are
Bamcd in my State and Madhya Padesh
onu. §3, I have move knowhdse about
th= hon. Member

SHRI TARUN GOGOI: That is
%ﬁ,.:nhedoumthelthﬁnchefme

%nrm PATNAKK : Bunheynﬂ!
vote d{
get all the votes of the bi

smu PABITRA MOHAN PRA-

Chair-
m;em“'f:“ﬁin. Any
duty is to provide the

JULY 18, 107

Bill than this, Sn.nhhouth!hlum
?ul'ﬂ'el nulna any of the speakers, yet
ho ﬂuttheymnmﬁ;ﬁ

The Finance Department is the De-
partment that collects money through
taxes and by mincing money and printing
notes. lfthiquumﬁdwmlnu
wumlomﬁmnm t there will be
inflation, thet there
has been i because of
that price rise is

There is no old system of i
bullion reserve either in the form of
ouilwuln%ubwfmud there-
gpiter an order be issued that
to the value of suchand suchextent
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whatever
soCiety on
50 per cent is spent well for on
purposes. The calculation is that so
much money has been spent and as a
result of that the production would be so
much, but because §0 per cent money is
well tpmt, the prnduumn becomes not
ﬁni per cent but 10 per cent less; the pro-
on is 40 per cent. When we spend
100 per cent money for a particular pur-
pose, the production we getis only 40 per
cent, Itis the general rule of the market
that when the production and the mone
drwladonucqml the price is controll
When the production is too muchand the
money circulation is less, the priceis very
mugch lowered and it is ard for the
producers. When the uction is less
and the money circulationis double, triple
or four times, tliere 18 g price rise and’ the
oomum is hard hit as a result thereof.
The producer or the seller dictates terms.

After Indcpendence, thousands of
crores of money has been spent for pro-
duction purposes; but as is well-known
ltonl,chmd p&-son that th;mr
sill-spent because of corruption, bribery,
nepotiém and favourtism the result is
less production and more circulation to

the conseqeunce of speiral rise of prices.

As I have said earlier, only 50 per cent

prgd‘uumn is availablein the mﬂﬁmd
undred per cent money is circulal

If the mttﬁmhm to mﬁ:

ce rise, it must control the misuse

of money by itself, hjr its partners, by w

ey
e g B f g Moo

political parties, by the private omom
are not connected with the Govern-
ment at all and even by the persons who
are taking money from the Government
the banks. I will give you one
example. For thelast so many years, in
the name of small cultivators’ scheme,
u given to the people. There

u a sr cent rebate to dig wells.
money, and we have the

thousands of rupees
to small cultivators to dig wells toirr m
their files and produce so much

wheat, grains, etc. But if an nru
held; it would be proved that only ten
percent mmeyhnbu lpu:.t for that

tion's wlillble md dm:ut oﬂhe
a ane for nothing, has been ill-qsen(
-spent, in ry. embq,nhnm
interceptions. How can
check the ouile

months, Gmmh:pmthem
able to check the price-rise. s
the price-rise has not been so asit
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m or three years byck duri
zqimeof ious Got:gm. ?
tinumdfdh tiammul.Bvuihheu
pﬂl on) come and sit here,
we benches) go to the other
.m«pm;':;? T will not Griticise them,
because I know this wuml. I know
the economics of, this | I know
the Government machinery well, so that
I will not put the blame on nume
ment, why 8 particular Government,
wirhm a period of three months or
yc?r are not controling the
prio:-riu t takes a longer time to
check price-rise. So, my peint is that
this ernment must control the
machinery in various branches, the go-
vernment departments, corporations, and
companies, and check corruption,
embazzlement, interception with iron-
hands to stop misu.se of public money
and u'm-eﬁy clieck prise-rise and give
happiness to the masses.

Again, this price-rise is due to the
lethergy of individuals, lethergy of the
masses. They take money; some have
their own money, but they do not work,
they do not produce what they ought o
produce.

MR.CHAIRMAN : The hon. Mem-
ber may try to conclude. Only two or
three minutes more.

SHRI PABITRA MOHAN PRA-
DHAN: 1 should 'et more time.
Some Members have given 30
minutes. Ihwemﬂybcmm 1 have
not spoken anything....

18 hra

MR.CHAIRMAN : Hecan contimue
tomorrow. But if he wants to finish, he
can take another two or three minutes.

SHRI PABITRA MOHAN PRA-
DHAN : My appeal to the Government
is that tl:ey must check corruption to the
rnl meut, with all sterness, and

that I done, the price-rise will be

. pd:.-inmwl:ll come down
mdu.ly, not within one or two
months, but it may take
or two Yyears or three
yurs- Letit take three years or four
years. o!fhave o mnplnin. But tl;lel
misuse of money is bribery, etc. must
controlled.

Now 1 mmthn'el;édiatimm
wny'.!"mm'yum wholly -
aadmmmetz. Ilmuuﬁdently

veupu-{enu

Government.

I

n the world to eradi-
mymmw" ther a Communist
society nor ‘s Suchlht society nor an
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[8hei Pablera Mohan Pradhan]

Inlividwaltstic oor & Gandhisn
lﬂr-‘lety th! nor onr mu society can

G‘? Smt.
1. Glﬂd‘ht had said m womld
eradicate proverty but

mvul. Nobdy
world ean do it. You can improve the
mﬁtmﬁmiwmmmm
percly sradicffte poverl?ymc.m
it from me 48 the Gospel truth,

GMGIPND—L—1554/L.S.
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MR CHAIRMAN : The hon. Mem-~
ber may codtinue next day.

adjourned till 1 O°
dodon thcl Taly, 1977,

18 o2 hrs.

:h !
ﬂumw ? Iy 18, rm,‘Am-



